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2' 	 C, 

A, 

-14r B.K..Sharma for the applicants 

Hr G.Sarma,Addl.C.G.S.0 for the res-

pondents. 

The applicants in this O.A. has 

pràyed for permission to join toge-

ther in this sing lé application under 

Rule 4(5) (a) of the C.A.T (Procedure 

Rules 1987. Considered the prayer. 

Pemjssion is granted under the afo 

-said Rule to the applicants to join-  

together in this single app1icat.on. 

Issue notice on the respondents 

to show cause as to why this appuh 

tion should'not be admitted and -ie 

reliefs sought for should not be . 

granted. Returnable on 10.7.96. 

List on 10.7.96 for show cause 

and consideration of admission. 

Pending disposal of show cause 

and consIderation of admission, the 

respondents may consider declaration 

of the results of the examination 

keeping in view the decision dated 

19.7.95 in O..207/95 of the Central 
Administrative Tribunal, Principal 

Bench, New Delhi and decision dated 

30.4.96 in o.A.649/1995 of the 
Central Administrative Tribunal, 

contd.. 
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O.A. 107/96 
I 

26 .6.96 Hyderabad Bench, Hyderabad. : 

iSteps within tomorrow. 

Copy of the order may be furnished 

to the counsel of the parties during 

the .course of the day. 

Member 

pg 

11-'7-96 	'None for the ap%

of

hoIè\cau 
• has not ' een submitte r sh 

cause and hq.derati sion n 
23-7-96. 

Manber 

im 

/1 	 11-7-96 

I 

te pIh 

None present for the ppUcant. 

Mr.G.SarTna Addl.C.G.S.C,for the respondent. 
Show cause has not been subrn.tttéd. 

Tdst for show cause and consideration 

of Admission on 23-7-969 	 4. 

-.-.. 	
. 	 mt 

23.7.96 

p 
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1- 
Mer 

Mr. B.K.Sharma present for the 

applicants. 

None for the respondents. 

Show cause has not been submited. 

List for show cause and consideration 

for admission on 20.8.96. 

Me 

trd 

- 



20-8-96 

, 

Learned counsel Mr.S.Sarma for 

the applicants. Learned Sr.C.GS.C. 

Mr.S.li seeks short adjournment to file 

show cause. 

0.A. 107/96 

: 

~jc\ 

.3. 

- 	 rv 
	 List for consideration of Admi- 

ssion on 3-9-96. 

Member 

Im 

3.9.96 	'None present. No show cause has been 

submitted. 

Liat for consideration of admission 

on 204.96. 

RN 
7~ 
5 f9 

20-9-96 

ck1 	81 

nfr- 	I 

1 

None for the applicant. Mr.S.Ali 
8r.C,G.s,c. has submitted written staterent 

on behalf of the respondents. The written \. 
statnent however,i.s incomplete because 

no copy of Annexures memtioned therein 

has been enclosed. The respondents are 

directed to furnish the copies of the 

nriexures. Copy of the written statient 
may be served on the counsel of the 

applicant. 

List for consideration of Admission 

. 	

on 1-10-96. 

Member 

/ 
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\y\ 	 / 

1710.96 	M S.Sarma for the applicant.. Mr S. 
AU,Sr.CIG.S.0 for the respondents. 

Perused the show cause submitted 
by the respondents, contents of the 

application and the reliefs sotight. 
* 

	

	 Heard Mr Sarma and Mr ALI. for admission,. 
Application is admitted. Mr ALL submits 
that no fresh written statement is 

necessary to be submitted. Hence appli-. 
cation is ready for hearing. 

List for hearing on 18.11.1996. 

Pendency of this application shall 
not be a bar for the respondents to 

- declare the results of the applicants. 

me6~—r 
pg 

Member 	 Vice-Chairman 

trd 

30.4.97 

19.3.97 	Let the case be listed for hearing on 
30.4.1997. 

clJ7 -- 

trd 

On behalf of Mr. B.K.Sharma, Mr. 

S.Sarma, prays for short adjournment as Mr. 

B.K.Sharma is out of station for personal 

reasons. Prayer allowed. 

List on 11.6.97 for hearing. 

Vice-0!iairm 

I: 
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2 . 7 . 97 	 Learned counsel for the parties submi 

that the case is ready for hearing. List it for 

hearing on 26.8.97. 

Member 	 Vice-Chairman 

nkm 

:t 

19.5.98 	List on 30.7 .1998 for hearing. 

MernJf 	 viiriman 

p') 

	

30.7.98 	Mr S. Sarma, learned counsel for 

- R-' t h e applicant submits that he has 
information that the applicant has got 

the relief. In that case the application 

may become infructuous. However, he 

	

' 	needs some time to get instructions. Mr 

S.Ali, 	learned Sr. 	C.G.S.C. 	ha 	no 

, 	 information, but he has no objection if 

some time is granted to the counsel for 
• 	 the applicant. Let the case be listed on 

4 	 12.8.98. 

Member 	 Vice-Chairman 

nkm 

	

12.8.98 	on the prayer of Mr B.K. Sharma, 

learned counsel for the applicants the 

case is adjourned till 18.8.98. 

4: 	• 

Member 	 Vice-Chairman 

nkm 
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S. 	 'P 
: 	 •' 	 '. 

18.8.98 	Heard learned couns4df both 
1,5 sides. Hearing corc,1uded judent 

delivered in open Courts kept, 

..' 	 separate sheets. 

The application is disposed of 

in terms of the order • No order as 

to costs. 

- 

MemEer 	 Vice-Chairmar ,  

pg 
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CENTRPL ADMINISTRK-PIVE TRI3UiAL 
GUJAIiTI E3ENCH : : :CUW2HIS. 

O.A.NO. 107 	of 1996. 

18-8-1998. 
DATE OF DLCISION.1. , . ..... 

0 

- 	

(pET IT i on R(S) 

s/Shri B.K.Sharma, S.Sarrfla. 	 VOC1TFa FollTHE 
PETiTIOR( 5 ) 

VIR3US 

Union of India & Ors. 	 REspoHuT(S) 

Sri S.Ali, 	.C.G.S.0 	 VOCAT FOR T 

:s P ONb 	(S) 

TH RON' BL JUSTICE SHRI D4NIIBARUAH. VICE CHAIRMAN. 

TRI HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER 

Whether Aeporters of local papers may be allowed to 

see the Judgnicflt 7 

To be referred to the Rerter or not 
7 

Whether their LordshiPS wish to see the fair copy 
 

of the judgmflt ? 

\'7hether the Judflt is to be circulat 
	to the other 

Benches.? 

Judgment delivered by Hofl'bl 1viceChairmaflt 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH a 

Original App1ication N0.107 of 1996. 

Date of Order : This the 18th Day of August,1998. 

Justice Shri D.N.Baruah.ViCe-Chairman. 

Shri G.L.Sanglyine, Administrative Member. 

Shri Rupak Medhi & 48 others. 

By Advocate &iri B.K.Sharma, S.Sarma. 

— Versus — 

Union of India & Ors. 

By Advocate Sri S.Ali,Sr.C.G.S.C. 

• Applicants. 

. S Respondents. 

ORDER 

BARUAH j.(V.c) 

49 applicants have approached this 1ribuna1 by 

filing the present Original Application seeking certain 

directions. At the material time they were working as 

Telecom Technical Assistants in the department of Teleco-

mmunication and posted at various places in both Assalfl 

Circle and N.E.Circle. By Annexure-1 letter dated 13 .12 .1994 

the applicants were allowed to appear in the screening test 

against 35% quota for the purpose of promotion to Junior 

Telecom Officer • Thereafter their candidature had -been teected 

by Annexure-4 letter dated 25.1.1995 issued by the Director 

of Telecom, Departmental Examination Section. Being aggrieved 

the applicants approached this Tribunal by filing O.A.Mo. 

13/95. The said O.A. was disposed of by this Tribunal by 

order dated 27 .1.1995 directing the respondents to allow 

the applicants to appear in the examination. By Anneoire-6 

letter dated 27 .1 .1995 similar test had also been taken by 
in 

the department and accordingly they appeareLthe examination. 

ut unfortunately the result of the said examination was 

not declared. Situated thus, the applicantS'have:aprOáC*ed 

contd... 
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this Tribunal by filing the present application. During the 

pendency of this present application the results hadt. been 

declared. However, no further action has yet been taken in 

respect of those applicants who passed the examination. 

2. 	We have heard Mr B.K.Sharma, learned counsel appearing 

on behalf of the applicants and Mr S.Ali,learned Sr.C.G.S.0 

for the respondents. On hearing the counsel for the prties 

we dispose of this application with a direction to the 

respondents to take the follow up actions in respect of those 

applicants who passed the departmental examination as early 

as possible at any rate within a period of 2 months from 

the date of receipt of this order. We make it clear that if 

the applicants are still aggrieved regarding the follow up 

action including the fixation of seniority etc. liberty is 

given to the applicants to approach this Tribunal. 

Application is disposed of. No order as to costs. 

Q  / 
G.L.SANcL4NE 
	

D.N.BARUAH ) 

ADMINISTRATIV MEMBER 
	

VICE CHAIRMAN 

ME 
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tie of the Case O.A. No. /07 of 1996 

0 

:ENTAL A]i'41N1 STRA.IVE TRI BUN AL: : GJWAHA 11 BENCH 

(plication under Section 19 of the AaninistratiVe 

Tribunals Act, 1985Y 

tJShri Rupak Medhi & 48 others ... AppliCants 

- Versus - 

Unin of India & Others ••. 	Respondents 

.1 	N 	D EX 

Sl.Ib. Particulars of the ãcuments Page N5•  

 App 1.iC ation .. • 1 to 21 

 Verification ••. 21 

4. AnnexUte.-1 ••• S  

40 Anne xii re- 2  

5 • kin e xu re- 3 ..• 2. 4 
6 0  Annexure-4 ..• 

 Annexure-5 ... 

 Ann exu re- 6 ,•• 

 Annexure-7 ..• 3•3 
 Annexure-8 ••• 

 Annexure-9 ••• 39 
 AnnexUre-i ••, 

 Mnexure-13 ••• Ll 
 Annexure-12 ••• 

 Annexure-13 ••• 47 
 kinexure-14 ,•• L. 	5I 
 Anne Xure- 15 ••• 

For use in Trjbuna1.s office : 

Date of filing : 

Re gt ration No •: / 
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I N 'IHE CENTRAL AE1I NI STRArff VE TRI BUNAL: :•(JWAHATI BENCH 

o.A.D.Lof 1996 

BETWEEN 

1. Shri Rupak Medhi, 	 . 

0/0 the pET (Sw), aiwahati- 3 

• 	 2. Md, Moinu]. Islan, 
• 	 . 	 0/0 the DET (Mw), 	Guwahati-3, 	I 

3, Nd. 	Nazrul Islam, 
0/0 the DET (SW, 	Guwahati3. 	/ 

4. Shri Hitendra K. Choudhury, 	. 

/0 the IDET (M%), 	Qiwahati-3. 

• 	 5. 	Shri •Jagamath Kakati, 
0/0 the DET (MW Mtce), Gawahati- I 

6 • 	 Shri Sabi rn Kal.i ta, 
0/0 the DET (MW Mtce), 	G.iwahati-1. 

Shri Raji Kr. Deka 
0/0 the Regional Engineer Mtce. 
N.C. 	I,ad, Ujanbazar, 	Qiwahati-1 

Shri Ranjit Sarmah, 
sazi 0/0 the Regional Ehgineer, Mte. 
B.C. 	Road, Ujanhazar, 	Guwahati-1. 

Shri Amiya Kt. Sarmah, 

• 	 . 	

o/o the P ri ncip &., 	C. T. T. C. 	Bha r ali3mukh, 

10.Shri Kadam Mi Ahmed, 
• 	

. 	 0/0 	the DET 	OFC (P) 	 .• 
Chenikuthi, 	Giwahati-3. 

11.Abdul Maljk 	. 

0/J the  SDE (UHP), 	 . 

19 Wing, C/0 99 ?P0,Army P.O. 

12.Abdul Aziz, 0/0 •S. D.E. 
• 	 .. 	Raxigi a  Exkma Exchange, 	Rangi a 

13.bul Sai 
0/0 the SDE, 

• 	 Telephone Exchange, 	1kakhat 	. 

14.Shri Kan} 	Das, 	.. 

• 	 0/0 	the 	S.D.•E 
Fbwly Telephone Exchange, P.0.Howly 

15.Shri Mintu K-r..Barah  
Op. Exchange, 
Under stO(T) Nagaon 

Contd....P/2. 
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Md Habibur Rahrnan, 
Kuwaritol Exchange, Nagn 

Shri S.K.-Kar, 	 •• 
1 LT, Exchange, 
under SDE, •Nagaon 

Priya Ballav Das, 
under SWT I-IOjai 

Md. Jaher  1i,. 
0/0 the SDE, Biswanath Chari aU, 

200  'Mrs. Pubali Bhuyan, 
0/0 the SDE, Biswath Chariali 

21. Shri Nabajyoti Baruah, 
Ohekiajuli Telephone Exchange, 
Dhekiajuli. 	 ' 

22, Shri"Nilim Saikia, 
Balip.ara Telephone Exchanga 

23. Shri Ranjn Shome, 
• 	Raflgara Tele, Exchange. 	•• 
• 	 / 

•24. Shri PradipKodi, •' 	 - 
O/0 the SDE 6ilapathar Exchange, 

Shri Nipu Nath, 
Dhemaji Telephone Exchange 

Shri L.C.Deka, 
Adabari Telephone Exhcbange, Qiwahati 

Shri S.S. Saha, 	' 
• Golakganj Telephone Exchange. 

28, Shri Jogen Medhi, 	 ' 	 • 	'. 
Manachar Tele. Exhge., 

Es. Barnàliara.li 
]omborna Tele.. Exchange. 

Shri Sushi? Kr. arma, T.T.A  
0/0 the Sub Dlvi sLon a? flgin eer, Tel ecorn. 
Udalri-784509 

• 	31, Shri Manik Ch. Deka, 
0/0 the J.T.0., Khaupetia 
Telephone Exchge, Kilarupetia 

• 32,, Shri Ganesh Ch. Daimari, 
• 	0/0 the DE, E 10- B, D TAA, GI-L 1, 

Panbazar, Guwahati-1. 

• 	 Contd. ... P/3. 
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Shri ànitabh Dutta, 
Morabhat Telephone Exchange 

Mrs. Aruna Chetia, 
0/0 the TDE, Tin sukia 

Shri Jayprakash  Sarma, 
Duliajan Telephone Exchange 

Shri 	binda Saniia, 
Sorbhog Telephone Exdiange,Barpeta 

Shri Hemanta Hazarjka,. 
0/0 T.D.E. Tezpur 

Shri Pnil Chancira Das, 
i3ijni Telephone Exchange 

39 Shri Mono rafljafl Das, 
13arpeta Telephone Exchange 

ShrI N. Hussajn 
TaraiTari Telephone Exchange. 

Shri Dipak Deb, 
C_tOT, Exchange, Dibrugarh. 

Shri Dhruba Deb Brah, 
Sarupathar, Telephone Exchange. 

Shri Sanjay Ggoi, 
Golághat Telephone Exchange, 

44, Shri Satyen 	Sarmah 
0/0 the TDE, Dibrug.rh 

45. Shri Prasanta K, 
0/0 SDE, Naharkatia Tele. Exbhange. 

46 Shri ?nanta Kt. Hazarika, 
0/0 the Principal CTTC, Bharalumukh, 
Guwahati-9. 

47, Shri Pradeep Das, 
(balpara Telephone Exchange 

Shri Self Uddin Ahmed, 
GDalpara Telephone Exchange 

Shri HitejhChoudhUry, 
Galpara Telephone Ecchange 

	

,•• 	WPLTS 

AND 

- 	a 



Union of India, 
represented by the Secretary, 
to the GDvernmeflt of India, 
Ministry of Qommunication, 
New Delhi 0  

The Director Generl, 
1ecOmmUfli.CatiC)fl, New, Delhi. 

3, The Chief General Manager (Telecom.), 
Assam CL rcle, Ulubari, aiwahati-78 1007 

The Chief Gieral Man  
N.'E. Circle, Shillong. 

The Tele corn Commission, 
Department of Telecommunication, 
New 'Delhi, repeseflted by its Chairman 

The Dir,  ctoz, DE & VP, 
Directorate of Telecom. 
Depaztmental ExamiriOfl Section 
Dak Bhawan, Parliament Street, 
New' Delhi—hO 001. 

.. . 

IA 

RE 1?0N DENTS 

DETAQ8 OF P1PPLI co: 

PARTICULARS OF THE ORDER AGNST WI-ECH 

THE iPLI CPTION IS MADE 

The pliCatiOfl is not directdd against any 

particular order but the sfle, has been filed fo r a di rection 

to declare the resultS of examination held for promotion 

to J.T.O. cadre and imparting necessary training thereaftet 

on successful completion of training 	give t1v applicents 

all consequential benefits of posting, seniority etc. 

JURISDICTION OF THE TRIBUNAL 

The appliCfltS declare that the subject matter of 

the order against hich they want redressal are i,tithin the 

jurisdicti9fl of this 1-bn 1 ble Tribunal. 

Contd ... P/5. 
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3. LIITA1E010 : 	 S 	 - 

o 

The appli.nts further declare that the subject 

matter of the application is within the limitation period 

prescribed in Section 21 of the Administrative Tribunals Act, 

1985. 

• 4. FACTS OF THE CASE : 

• 	
4.1 	That the applicants are citizens of 1 ndia and 

• 	at present wo rking as Telecom Tec1ical Assistants in  

different offices of Telecommunication under the respondent 

NOS. 3 and 4 i.e. the Chief General Manager (Pelècom), Assam 

Circle and the Chief General Manager (2lecom, N.E. Circle, 

Shillong. - 

4.2 	That the applicants have çDt a common grievance, 

cause of. action for preferring the instant application 

• 	and have got a common interest in the matter and relief 

ught for are also' snle and they accordingly seek leave 

• of the Hon'ble Tribunal to join together in the thstant 

application aspvided for unde:Rule4(5)(a) of the 

C.A.T. (Procedure),Rules. 

4.3 , ' That the applicants are diploma-.holde $ in 

Engineering in different branches such as Mechanical 

Instrumental,, Electronics and Telecommunication's or 
U 

Electrical, On suessful cornet3.on of three-year'&plOma 

course in their respective branches,, they have been offered 

the Diploma in Engineering and thus bece qualifiedio  

be appointed as Telecom. Tecbnical As. stants. Puruant 

to an adve ti sement and regul a r sele c tion,.• all o £ them 

were poined in the Deparneflt of Telecommunication as 

• 	 • Contd .... P/6 

• 	 S 
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Telecom. Technical Assistants and they have been orking 

as such under the Respondent Nos. 3 and 4 in va.ous 

offices tp the satisfaction of all concerned. 	- 

4,4 	That the applicants are all trained in rrodern 

technology inlving modem equipments and they were sent for 

t raining at Region al Telecom Tr ainin g Cen tr e, Luckno w,. Bombay 

or in Calcutta. 	usspart from their degree in diploma 

course, they are fully qualified and technically equipped 

for further promotion as Junior Telecom. Officer. B2 it 

stated 3er here that the Telecom. Technical Assistant is a new 

cadre in t to duced in the Dep at tmen t of Telecommunication 

and they have got no other avenue of promotion except as 

Junior Telecom. Officer. 

4.5 	That the cadres of Phone Inector (wi), Trariison 

Assi stari t (T4) and AutO- Exch ange Assi st t (AEA) are in 

existence sjnce long past. The pay scale provided for all 

the forcategories of staff i.s. Rs.1320-2040/-. The spplints 

in the cadre of Telecom Tbnica1 Assistants are technically 

better equipped because of their qualificatiofl and training 

course in respect of rro.ern technolo.gy . The incumbents 

in the other threecategoriesi.e. P1, TA and AEA are not 

so eipped 1th tebnica1ly and eaxlification-Wise. 

4.6 	That the respon dents have laid d)wn the quota of 

promoon for the post of Junior Telecom. Officer as 

3•5% (promotion), 15% (dep.artmtal cortpetitive examirtion) 

and 50% (direct recruitment). All the four catèries of 

employees i.e. P1, TA, AEAend TTAaté eligible to appear 

in -the xamination/qualifyinQ screening test for promotion 

Con td.,. .P/7. 

- 	 - 

----- . .-_--- 	------ 
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as Junior Telecom Officer, Earlier on, the reondeflts 

took a deci sb '1 to con fin e the q1  a]. i fyin g Screen in g test 

only for the categories of employees belonging to P1, TA. 

and TTA cadres. However, having regard to the fts that the 

incumbents in the TTh cadre are better qualified and better 

eauipped in modern tecl'polog, the respondent No. 5 i.e. the 

Telecom. Commission which is the highest body in the matter 

of policy making took a decision on examination of the 

entire aspect of the matter to allow the incumbents in the 

dre of TTA to sit in the said examination for the pi.rpose 

of their advancement in the service career. Pursuent to such 

a decision, the Covernrnent of India,,Ministry of Communication, 

sent a letter NO. 27_2/94_TE-II dated 13.12.1994 to the 

respective heads of the Department conveying the decisiCn 

allowing the Telecom. Technical Assistants to appear at the 

Junior Tblecom. Officer 1 s qualifying screening test alongwith 

R TAs and TTAs against 35% qtta. 

A copy of the said letter dated 13.12.94 is 

ann exed herewith as NNEXtJRF- 1. 

4.7 	That it will be pertinent to rñention here that 

tlre-was all round representations for inclusion of the  

cadre of TTAs for the purpose of above screening pursualit 

to which and having considered the fact that if the incumbents 

in the cadre of PTA are allowed to sit in the screening test 

for the puroàe of ptomoon as Junior Telecom Officer that 

would increase tl efficiency of the service, the Commission 

i.e. the respondent No. 5 took a decision as aforesaid, Be 

that as it may pursuant to the said decision, steps have 

been taken so that the incumbents in the cadre of TTA Rixd 

Contd. ...P/8 
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can appear in the examination sch2 duled to be held on 29. 1.95. 

The Government of India, Dapartmen.t of Teleaommuxication 

issued letter No. RECT3/394/16 dated 23.12.94 to the 

respective offices directing invitation of apiications 

in prescribed proforma from the TTAs under their cOntrol 

ecifying the last date i.e. 6. 1.95. Prsuaflt to such 

communication and invitati:-n of applications forms of the 

• 	 TTA5, all the TTAs submitted their applications offering 

• 	 their candidatüres for the aforesaid screening test. 

A copy of the said letter dated 23.12.94 is 

ann exed her ewi t h as ANN EXU RF.. 2. 

4.8 	That pursuant to such invitation of 'applications 

from the TTAs and their submission sof duly completed,l 

forms, they were supplied with the syllabus ecif.'ying 

the course for the screening test and accordingly all of them 

had prepared and kept themselves in readiness to appear in 

• the screening test scheduled to 6e conducted on 29. 1.95 

at G1wahati. Be it stated here that the said examinati 

was being conduc ted at Guwahati on 29.1.9.5 cove ring both 
____________________ 	-------- 	_-.--- 	-- •• 	- 

• the circles of Telecommunications i..e. AssaTfl Circle and 

- N.E. Oircle. Be it x further stated here that there was an 

amenent in syllabus in queStin and that was conveyed 

by 1 etter No. RECTT. 3/35_9 4 dated 19. 1.95 and xza the 

arnrnendment was also brought to the nOtice of the candidates 

including the applicant.s and accordingly, the applicants 
- • 	

- prepared themselves as er the revised syllabus. 

A copy of. the said communication dated 19. 1.95 iS 

annexed herewith as ANNEX1JRE3. 

Contd. ..P/8. 



4.9 	That if will be vorthwhile to mention here that 

some of the incumnts in the cadre of P1, TA and AEA 

have since come over to the cadre of :u TTA with the 

hope of better prect in carr advancement. Be that as 

it may, the applicants andfor that matter all the incurn1nts 

in the cadre of TTA zDzz.were .  surprised to come across a 

communication issued under No 12-1/94-IDE dated 25.1.95 

i'ssued by the reondent 	6 to the Chief eheral Màger5 

of. the Telecom Circles conveying the decision that the TTA5 

would not be allowed, to appear in the enuing qualifying 

screening test schethiedon 29.1.95. The.app licants 

had come to .know about the contents'of the said letter 

in the evening hours of 25, 1.95. A bare perusal of the said 

letter dated .25.1.95 will reveal that no reason for such an 

action so as not to allow the TTAs to sit in the ensuing 

examinàtiun in question on 29.1.9.5 has been assigned. Further 

it i s al so reveal ed that such a decision i s no t in cn cult ation 

with the reondent No. 5- the h.ghest policy making body 

in.the Dapartment of Telecommunication. Be it, stated here that 

• the decision to allow the TTAs to appear in the examination 

was taken by the Commission as conveyed undcr Annexure-1 

letter dated 13.12.94. The said Annexu'e-1 letterdated 

13.12.94 is: still in existence and has not been superseded 

• ancVor cancelled. Thus the impugned letter dated 25. 1.95 

is in conflict with the said letter dated 13.12.94 issued 

by the Commission. Pursuant to this impugned order dated 

25.1.95, the incunibts in the cadre of TTA apprehded that 

they would not be allowed to sit in the examination dated 

29,1.95 an d in fact they have been so told in the office. 

A copy of the said letter dated 25.1.95 is 

ann exe d he r th as PNNEXU 	. 

contd....P/1O 
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4. 10 	That the app lic.a ts state that the sai d fle1 re-.4 

Letter came to the appiicants a bolt from the blue 

inaudi as their exclusion at the eleventh }ur from 

the exarq.inatiofl in questiofl, not.only arbitrary but also 

violative of the principles of natural justice. As stated 

above, Pu r suan t to the deài si n of the Cbmmi s sic n (Respondent 

No. 5), the. TTAs are eligible to appear in such examination 

for .theit career advancement and acrdiflgly, they had 

prqat.ed themselves for the examination i.n accordance with 

the syllabus. Many TTAs had come to Qiwahati to appear 

in the exarhination. 

	

4.11 	Thd some of the present &plicaits numbering 20 

filed O.A. No.. 13/95 making a grievance against the 

aforesaid tz&tcx decisicn of excludin them from the 

per.view of the examination. The said O.A. was -taken up on 

27.1.95 and this Ibn'ble Tribunal was pleased to pass an 

interim order allowiflg.the said applicants to appear in the 

in the said examination. 

A copy of the said order dated 27.1.95 is 

annexed herewith as ANNEXURF5. 

	

4.12 	That alongside the said order dated 27.1.95, 

allwiflg the said app1ic&ts toappear in the said examiflatiqr) 

the Govt. of India, Directorate of Telecommunication 

Dartmental Examination Sction under the siature of 

the Di rector (2 & VP) issued a FAX message No 12_1/94_DE 

dated 27.1.95 cvnveying the decision that the TTAS should 

be allowed to appear tthe screiflg test on 29. 1.95. The 

said FAX message was stated to be puruaflt;tO a Ji..idgmeflt of, 

the Ho& bi e CAT, Ad E rnakul am Bch. 

Contd....P/11. 
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A copy of the said FM Message dated 27.1.95 

I s ann exe d he re WI th as NEXURF6. 

4.13 	That the applicants state that on the afotesaid 

development, the plight of the applicants for that, matter 

the incumfltS in th cadre of TTAs can well be imagined 

inasmuch as first they were allowed to anpear in the 

examinaUon and thdreafter just on the eve of 

examination, they were debarred from appearing in the 

examirlation for which they had ap roath ed this Fbn 'ble 

Tribunal. Again thereafter by the aforesaid FM message 

dated 27.1.95, the incumbents in the cadre of TTAs were 

allowed to appear in the examir tiofl.' Thus at the span of 

only three days, lots of development took place in the 

matter seriously telling upon the chances of TTAs in the 

examination. Such a situation was for no fault of the 

plicents or forthat matter the incumbents in the cadre 

of TTAs. Be that a. it may be virtue of the inteiim order 

of this }*n t ble Tribunal and was als) on the strength' of 

Annexure-6 FMmeesage dated 27.1.95, all the applicants 

could appear in the examination. Accordingly to their 

assessment all of them had fairly done well in the 

examination and now it is their legitimate expectation 

that all of them would come out suco essful in the 

examination. However, what is being agitated in this 

application is the latter part of the story which has been 

created by the reopdentsdue to their non_challant 

attitude towards the matter. Inst)itt of their appearing 

in the exa?ninatiofl alongwith the incumbents of toehr cadres 

as mentioned above, their results have not been declared 

so far but on the otherhend results of the other cadres 

have been declared and they have been sent for training 

Contd.. .P/12. 
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also and on successful completion of training they have 

joined the promotional posts of J'IO s. }bwever, the inimbents 

in the cadre of TTAg. are still deprived from such benefit 

inspite of the fact that they have appeared in the examiratiofl. 

4.14 	That soncequent upon the aforesaid deelopmeflt 

the O.k. 13/95 was disposed of by an order dated 30.1.95 

.inauch as the only prayer made in the said application was 

to allow the applicants therein to anpear in the examiniofl 

in question. In view of the 	FAX message dated 27.1.95 

allong the 	±Rts incumbents in the cadre of TTAs to 

• - appea in the examination, the grievances of the applicants 

were redressed and according nothing survived to be agitated 

in the said 0.A.. Thus the O.A. was diosed of by an order 

dated 30. 1.95. 

- 	A cop y of the said order dated 30 • 1.95 is 

ann exed here4 th as EXi. 

4.15 	That the applicants state that manyof the 

incumbents iñthe cadre of TTA x filed various applications 

before different Benches of the 1bn'bleTribunal. On the other 

hand some of the incumbents in the other cadre also 

filed applications making a grievance against allowing the 

TTAs to appear. in the examiriCn for the purpose of promotion 

to the cadre of JIOs. For quite some time, there was 

a confusion and chaos and the results of the TTAs were 

withheld. Although. in the meantime, the reSults of the 

cadre of Phone .Inector, Trannission Assistants and 

Auto. Exchange Assistants was declared. Their results were 

• 	 declared by affixing the resültsheet i-a on the Notice BOard 

of the respondents Mjth the note"that the results of 

the TTAs who had appeared in the screening test was 

withheld as per LOT'.s instructions. I' 

Con td...P/13. 
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A copy of the result sheet dated 30. 5.95 

	

• 	 i s ann exe .. he rewi th as ANNEXU RE 8 

4.16 	That some of the applicants made representations 

b.::fore the aut1rities urging for declaration of their 

	

• 	results ; but to no av&-l. Representation was also made 

on behalf of the Diploma flgineers Telecom Association 

	

• 	(India), a constituent Uniot of all India Federation of 

	

• 	Telecom gifleers and affiliated to National Telecom Staff 

	

• 	Federation. The applicants crave leave of this Honble 

Tribunal to produce Qopies of the.representatiofl as well 

as the representation of the Asciation mentioned above 

at the time of, haariflg of the instant 	 ati 

4.17 	That *z'while the matter was rested with thus 

all the chance to aear in the departmental competitive 

examination for promotion to Js cadre (15% quota) ce 

	

• 	for the incumbents of the cadre of TTA, again certain confusion 

arose as to whether they are entitled to be considered for 

	

• 	such promotion agairit 15% quota 'for departmental competitive 

• 	examination. The matter was clarified by the Government of 

India, Ministry of Comunicaticn vide letter No •  5_20/95_NCG 

dated 2.2.96. By thesaidoommuncatiOn, it was conveyed 

that that since TTAs have been allowed to pätticiate 

	

• 	in the qualifying screening test against 35% auota of 

• vacancies and they have also hEzz appeared in the said 

last examination held on 29.1.95, hence they cannot be 

allowed to Aparticipate against 15% quota of vacancies. 

A copy of the said communication dated 2. 2.96 

is annexed herewith as ANNEXURF-9. 

• 	4.18 	That the applicants state that in view of the 

atove decision contained in Pnnexur9 communication dated 

• 	 Contd,...P/14. 
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2.2.96, they were debated from appearing in the competi.ve 

examination, for prOrrotion to J205 cadre in consideration of 

the fact that they hay 'already appeared in the qu.alifying 

sceening test against 35% quota of vacancies. But now 

real? positIon is that against that screening test also 

they have not gi any £ rui tful resul t in view of the non- 

declaration of results and consequential force of action. 

• 	4.19 	That with the aforesaid de velopment and having 

not received any result, the applicants gave a legal notice 

through thel r Advocate to the Chief General Manager, Telecom, 

Assa1l Circle, Gjwahati-7 making a demand for declaration 

of their results forthwith. 1esponse to the said notice 

tkH was sent by the Chief General Manager, Assiam Telecom 

Circle vide his l&tter No.STE21/26/PI1/95 dated 14.9.95 

intimating the Advocate concerned that the answer books 

of TTAB who had appeared in the screening test have been  

kept separately in sealed coverm-Ebm as per direction received 

from the I-bn'ble CAT, Principal Bench and tat thet 	staths 

as regard thse answet books would be maintained till further 

direction are reived from the HOn'ble CAT, Principal Bench. 

-. A copy of the said communicatiofl• dated 14.9.9 5 

is annexed herewith as 

The Fpplicants crave leave of thi-g 1'bnble Tribunal 

to produce the copy of the Notice issued on hn their behalf 

by their Advocate on 4.9.95. 

4. 20 	That when nothing was done in the matter, the 

applicants were constrained, after receip of the afpre said 

communication dated 14.9.95, to make further demands to t1- 3 

Contd... .P/150 
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respondents through their.Advocate urLng for declaratiO1 

of results and despatch of successful candidates for training. 

In the said notice, it was made cleat that the letter 

dated 14.9.95 (nnexur10) was after the final di0sel 

of the case in question by the Fb n Ible  CAT, Principal Bench. 

"It will beertineflt to mention here that Jnth aitIough 

in the nnexur10 communication dated 14.9.95, it was 

intimated that a decision would be taken after the disposal 

of the case before the Central Administrative' Tribunal, 

• 	 P-rincipal Benth, but in fct by that time, - the Principal 

/ Bench had already deciaed the matter inO.A. 207/95 by tIir 

orderdated 19.7.95. This depicts thtal non-application 

of mind on the part of therespofldents. 

0. • 	
' 

A cop y of the notice dated L3'.6 is annexed 

• 	 herewith as ANNEXURE-1. 

Further & copy of the Judgneflt of the I-bn 'ble 

CAT, Principal Beflth is annexed herewith as 

ANNEXURE-12. 

4.21 - That the applicants state that by the aforesaid 

• 	 Judgrnent the I-bn'ble CAT, Principal, Bench issued a 

• 	 dirction'tO take further action regarding evaluation of the 

answer books of the applicants therein and to despatch 

the successful candidates for training strictly in accordance' 

with law1  The extant tules and instruction as well as 

the judicial pronouncement on the subject made from time to 

time. After the aforesaid, Judjment of the Hon'ble CAT 

Principal B3nch, there remains nothing on the way of the 

V 	 respondents tostall the process of sending' the incumbents 

Contd. .P/16. 
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in the cadre of TTA 	z who would come out aiccessful 

in the test, for training and consequential promotion to 

thécadre of J10. 1'bw ever, the respondents 

has been sleeping over the matter to the detrement to the 

aoplica'ats. 

4. 22 	That the applidants state that the case fi1e4 by 

by the iriciiimbents of other cadres making grievance against 

• 

	

	the inclusion of the TTAs for being onsidered for pronotio'n 

to the cad re of JID s was dis posed by the Hon ble CAT, 

Emaulam Bench in O.A. 37/95 by its order dated 5.7.95. 

• 	By the said order, it was directed that the applicants 

therein should make a representation eforethe aoprriate 

autho rity and the app rop ri ate autho ri ty soul d déci de the 

matter. Accordin'gly, in the light of the said direction of 

the Hon'bl'e CAT, Ernakulam.Bench, the representation made 

by the applicants the rein was considered by the Chai. nan, T 

]Pecom.Corrnussion. After careul consideration of the same 

an order was - passed vide No. 22-22/95-TE.MM dated 5.1.96 

holding that there is no justification to withdraw the 

earlier orders.rel.ating toTAs byiich tIy were treated 

at p a r with the inctimnts of other cadre and were made 

eligible to appear against 35% promotation. quota. 

A cop y of the iaidorder dated 5,1.96 is annexed 

herewith as ANEXURE-13. 

• 	 A cop'y of the order passed by the Hon'ble CAT 

Emakulam Bench in O.A. 7/95 is annexed herewith 

as ?NNEXUR.-14. 

4. 23 	That from the aforesaid facts and circumstances 

it is now cr'stal clear that thereisno impediment against 

• 	 - 	' 	Contd...P/17 
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the declaratin of the results of the applicants . and fo 

that matter the incumbents in the cadre of TA and to 

• 	 ta3ce .follw up action as such sending successful candidates 

for training and their promotions to the cadre of J'iOs 

Further in view o- the facts and d.rcumstances of the case 
IF 	

their seniority is also to bereckoned at par with the 

• 	

0 	
incumbents of other cadres inanuch as they pmt had peared 

in the said examination And alt1ouçi the incumbents in the 

other cadrs have sent for training and have also joined 

prorrotional post. The applicants cannot be deprived of their 

con seauefltial benefits of training(in case, they come out 

successful in the Elm screening test), promotion with retros-

pective effect with arrear salary- etc. and reoning of 

seniority etc. with retrospective effect, inasrauth as the 

delay in clédlaration of their results and consuquential 

follow up ac tion cannbt be attributed to them and zz such 

a situation has been created by thereondens &e to 

•apathy and non-challant attitude to theinatter. The 

applicants cannot be made to suffer for such an attitude 

On the part of the respondents. 

4.24 	That surisingl.y the 0  epp1icits are in complete 

spi 
dark 	 of the favourable • position created by the 

aforesaid development. t'ill date, the results have not been 

declared not to speak of sending them for training and during 

that all. consequential -benefit omeof the incumbents in the 

cadre of TTA5 FAi had approached the Fbn'ble CAT, Ilyderabad 

Bench by filing O.A. 649/95 maicing grievance againstthe 

non-declaration of their results. The }bnble Bench has since 

disposed of the said O.A. by i t s order dated 30.4,.96.aAs per 

the said order the respondents have been directed as follows : 

Coritd...P/180 
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(i) 	the evaluation of the answer books of the plic&itS 

within 3 weeks of the receipt,of the copy of this or3er 

(ii) declaration of the rcSults within 30 days thereafter 

(iii)cohmunicatlon o,fthe final decision as regards their 

proioti.Ofl or otherwise to the cadre of 3 1IDs within 

30 days thereafter. 

A op y of the sai , Judgment and 0 t de r dated 

30 4.96 is annexed herewith as 

4. 25 	That the applicents stae that in view of the 

aforesaid position of the case, they are entitled 

the reliefs as sought for in this application. The respondents 

cennt sit over the matter indefinitely which 411 seriously 

tell upon the service career of the applicants. They are 

entitled to get their results-and in case of theIr 	- 

sucOess in the screening test, they are a). gO entitled to 

undertake necessary training and the ,reafter they are 

entitled: to be prorroted to the cadre of J'lO s with all 

consequential benefits such as retrospectiVe promotion at 

par with ±i 	others, arrear salary end seniority etc. 

Hence this application seekiflg for appropriate relief 

from this Honble Tribunal. 

5. GUNDS FOR RIEF WITh LEG?J PVISI0NS : 

5.1 	For that prima fie the 	 in action on 

the part of the respondent s is illegal and not sustainable. 

5.2 	For thatthe app1icts 	xXB having appeared 

in the exmination, as per the promise made out 	them 

by the respondents and giving rise to legitimate expectation 

they cannot be deprived oi- their consequential benefits. 

'-A
,-.  
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5.3 	For that the 	 the Fbn'ble 

P rincipal Bendi having decided the matter favourably, the 

respondents are duty bound to cb.the . needful immediately 

instead of keing the matter hanging indefinitely. 

5.4 	For that the CAT, :Hydead Bench having decided 

• 	the matter in favour of the applicants therein, sam 

• 	principle is reäuired to be aptedinrespect of the 

i ncumben.ts in the. cadre of TT4s without requl ring t3xt 

each and every candidate to oDrne before the Hon able Tribunal. 

But. the respondents have turned a deaf ears to the le.timate 

grieances • of the candidates and hance this applicUon 

seeking appriate relief. 

5.5 	'' 	For thatthp, all the cases, pertaining *e to the 

matter' having been decided and the spplicants having 

been denied to appear in the'deprtmeflt&C0rnPettih7e 

examination (15% quota) 3lély on the ground that they have 

been allowed to sppear against 35%,. the respondents cannot 

jut sit over, the matter muct to the agony of the applicants. 

5.6 	For •that the apathy and non-ch&lant attitude 

on the part of the 'reondeflts are writ large on the face 

'of it which is requi red to be temedi ed by app top ri ate 

• 	direction of this 1-bn'ble Tribunal: 

5.7. 	Fo r that' in any vivf of the matter,' the impugned 

action/inaction on the part of the respondent s are not 

sustainable.  

6 DETAIL 3 OF REMEDIES EXHAUSTED : 

The plicantshaVe got ho other alternative remedy 

than to appro&h. this Hon'ble Tribunal. 	 •• 	
' 

Ccntd...P/2O. 
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MATTERS NOT PREVIOU&Y FILEDOR PENDING 
BE PORE NY OTHER CQU T 

The applicats furthet dec1axe that they have 

not previously filed any application, writ petition or 

suit regarding this ,matter in respect of whjch the application 

has been made before any Court of law, or any other authority 

afld/ór other Bench  of the Hn!ble Tribunal and/or any such 

applica.tion, writ petition or suit is pending before any 

of thn 

RELIEFS EOUGHT : 

Under the facts and circumstances stated above, the 

app.iicts most respectfully pray that the instant application 

be admitted, records be called for and on perusal of the 

same and upon hearing the parties on the catise or causes 

that may be s1riwn, be pleased to grant the fpllowing reliefs : 

(i) 	To direct the respondents to immediately d'eclare the 

results of the applicants who appeared in the qualifying 

screening test against 35% for prorrotion to the Js 	- 

as xatkkimd indicated under the head Facts of the Case'. 

Upon such declara•on of results to send such of the 

applicants for training who come out successful in the 

screening test 

Upon ,completionof training successfuly to. promote them  

to the cadre of. J'IOs 4th retrospective effect from. the 

date when the incumlnts in the othercares were 

appointed with all consequential benefits of atrear 

salary, seniqrity etc. 

Cost of this application, 

Any other relIef or reliefs to qhich the applicants 

are entitled under the facts and circumstances of the case 

Con td. .. .P/21 
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Ir 	 9. I NTE PIMO RDER PR?ED FOR 

In f7iew of the facts and circumstances stated above 

• 	 the applicants pray for thg an interim order directing the 

• 	 resondts to declare the results of the applicants 

without any further delay and to send the sucCessful 

applicants for required trainin g. 

• • • 

• 	' 	- 	 The apolication is filed thtough Advocate. 
• 	

0 	 PARCUARS OF THE 16 I.P,O 

I.P.Q, No. 	31 C 	 tate zC 
• 	 (iii) Payable at : Guwahati. 

ENCLO SJRES 

As stated in the Index 

• 	 VE.RIFICATION 

I, Shri Rupak Medhi, sn of Shri S. Médh3, aged abou 

a1ut 30 years, at present ving as Telem -Technical 
• 	 Astt. in the office of the DET, Switching, Task Force, 

Silpukhuri, Giwahati 3 d9 hereby solemnly affirm and verify 

that the statements made in paragrhs 1 to 4 and 6 to 12 

are true to my )owledge ; those made in paragrh S are 

true to my legal advice. I have not' suppressed any material 

- 	 fact. I am also duly tuthorised by the other applicants 

to sign this verification on behalf of all of us and I sig-

this verification on this the 24th June'1996 a Giwahati. 

,•• 0• 
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6u 	fl3e No 	fl.3/2.e9 ('ut) • 1 0 	
•, 	5 

• 	 7 	riieNo. 1 	,•1,'Ø..Pert.II (ftlgA,. 	0 

• 	 •R, 1'? 	 LMAA 	 0 0 	
ASSAJ 	 iWMADL.70 

Attested. 	: 	 0 

Myocate 
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V 

DW 	 4D OF 
QPFICI O3' TUIR CJF CNAL. lyiANAGW.R :j 

A8)M 	iJ WAKAfl U]ThI RL7 

LO.iectt.3/35..94 	. ':ated at Qjwahti the 19.10 95 

lb 
1. .. Di reto r, TR, Qi}wahiti 

2i3.Th Te1000rr District $anage G.awahati/Dibruazh 
Tàleco Di stri Ct . Qinears 	/TZ/GG/scJaT. 

90 he. I/(uwahaU. ... 	 .. 

• Ub : 	Revised di1labus and mocel papers and icjibility 
o dLt,n a ifog Sczeming Tøst in plaC(teflt O 

tfyinç eeminet;., for rectt. of .r.c.. *geint 
epa*trnerita1 guota. 

Ref 3 	Thi5 offiC4 letter of evcn no. c1atd 21.10.94.' 

Kindly Eetcr to the above. 

• in th 	 it is ictimated that para two 
in part,-wQ DopartMØnt41 practicea *  pare two of the reviaed 
r3y3.abua, Modal 	 and e1iqibi1itycundittn 

EO cxaing Test Sent vide this office letter mnti.ned 
:under cefeEencó stands arnefldQd 

V 	
on this pait of the paper 411 have five 

cttonø reLatth 	.- the ars of wQEhQ 
and TDA. Te candidates will be leqUi r€- d tO an13wr the 
questions. from the secti .n rlatinq to their rea of work 

/ 

V 	 didates ccicQrned may . be Lntirnated acco&1.: 

V 	 ArI]R TLX.t4 (g5 	 V 
.HIEF GENLttL PIAW A'1R 	

V 

I 	

I 	
A. ..1 LL R du AH/4TL.?810g7 

V 	 V . 

142. The Area Thirk'dtGr Teiecrn. Ciwha /Dbrgarh 	. 	V.  
File NO, *t.1/26R1çI, 

ezvice UicJ 'rne.i. 

V 	 H 
PLR 	NAL1 	''UX)l4 

AI' 	
J.,/thA.Li.781007. 

AdVocate 

I 
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coit. 	1ndtg 

ectorte of TØie(.m. 

Oak ShavMoiParliament 5t?tt 
New 01hL 110 101. 

Tb 

ktcsT 
AL 

Dated 25th anuary 1995. 

&ab 

All Ct4f lGeneral 	
Telecom. Circiha. 

$CRX1c IiT inrep it of 
cualifying e Uiiütj, fo promoti 	of pI /W0,/pj8 to the Cdeof JUNi )R 31  

to be held on 25th January 1995. 

I u rccted to invite 	areierence to thia Office letter of. e vM noe dated 2rd 	Oiibe 1994 n the zubjact noed.'ve 	
to say that the mttt has bQen 

reconjdered 
&djt h been decided that the T 

not b *llQd tâ àppea. 1. the cnsuing q
ualify1 rA g Seree ing 'eát to 

bo.conducted on 29th ivary 1995. They 411 be 
to app.zar fron the next qualifyirç examination  

It is requested that the above conttta may be 
brought to the notice of all Cflfled fur further flecess action Lnedtately 	 y  

You faithfully, 

•1 

At 
çjc 

igcto r (DE & w), 
Tele 	3715907 

•th Juary 1995 
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• :. 	 . 	. ___ 	 /9tv'v49)o (/f - 
S 	JRICIO • NAL 	PLrrTQi -  iJ. 3- Uf15 TL -- 

F. 	
0 • 	•..  

I3C PET1TT 	NO. 	 (J..A.NJ. 

EUIEW APPLICATION'rJJ 	 (J •.A.N3. 

._ 	T.JDEflTIOW NO 	 • NJ. 	 hi 

Shri Rup'sk : Medhi & Othars'l 	 APPLICAT(S) 

"ER5L 

Urjonof _Indi&0th 	_RESPJNDET(S 

%&._.S b6'D'..- 	 d i Dc i te for the 

Appli:int. 
.4 

Advot,•u rir th 
Respondents 

- Offic3ot3 - Court Qrders 

• 	 . 

27.1.95 
: 	

.: 	 Mr B.K. 	Shsrma 	for the 

applicants. 	 . 

. 0 This application is moved 

on thE, bE.Sj 	of 	pprshension 	for 

TRA i u rgent ad jnterjm ex parte orders. 

.1 here are 20 applicants who have 

•'\• 	..... joined 	in filing this application 

: 

. and in para 4.2 of the application 

c .* it is stated that all of them ihava: 

got 	a Common grievance and they 

*441% 
I !.  may be granted Xeavs to.join in 

single application under Rule 

4(5)(a) 	of the Central Adminitra- 

tive Tribunal Procedure Rulea. 

I. 5; 	HeardMrB.K • 	Sharma 	(1500). 

• 	 S i.  . 	

. Leavá as prayed  in paDs 4.2 of the 
. 

application granted. 	The applicants 

are to.rking as Telecom Technical: 

Assjstaat& in differeht offices in 

the department of'Telecommunication :  

under the respondent Was. 3 and 4 1  

• 	
: 

i.e 	The Chief General Manager 

1 (Telecom), 	Assam Cjrcle and t4he 

Chief GeneraL  Manager (Telecom) 

• I' • 	 S 	 . 

Attested. 

Atvo.cate 



Tacrrnial Assistants who are 

similErly placed had been p3rsL8teflt" P l 

ly deriandirig that they (i.e. TTAs) 

be male eligble for promotior to the 

cadre of Jun2.on Telecom Oftxcer(TO) 

at pa with Pie, R5A, lAs and JQa 

vjèu of t?heir qualification and 

tranngiri new tschnology That 

dem4d_wa3CDmidared by the Ministry 

of Communicattona depu3tmsnt of 

Telecommunicat'r6a, . Government of 

India, New Oehi. By letter 

No.27..2/94_TC.II. i ssued by the 

Asstt Djractor ,  Ganaral (Tv) in the 
" 	 Ministry of Communications, Dett. 

llt 	 , of Telecommunications, Government 

of India dated 13,120994 irf ttie 

Heads of Telecom Circles were 

inforiied that the Te3iaom 

Commission is pleased to allouJaU 

TejCcom Technical Assistants to  

appear at 3T08 qualifying screning 	V  

tests alonguith PIs/.Asf1As ec 
V 	 irspactive of their length of 

	

V 	 serice against 3 	quota meant for 

	

V 	 PIs/MAe/rAs/UOs etc., however the 
V 	 length of service in the cadre of 

V 

will, be the 

criteria for sending them fo.3TO& 

training. Thareis no dipute that 

	

• 	 the applicants are concerned only 	
V 

	

V 	
V 	

with the promotion of the 3 	quota. 

	

1. 	Copy, of the Said letter is Annauxre.. 

! 	1 	1 Q V 	 V 

Pursuant to the áforasajd 

decision, tha Assistant Directolr, 

	

ttese& 	 Telecom (R) for the chief General 

/ 

• 	 •. 

V 	 1 
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/ 	L)FrjCE NOTE 	 — • L,• 	 't 	COLflT 91 o:s 

27.1,95  
Manager, lelacom, Assam Cjrcle, 

asked the Telecom Ojetrict Manger 
• 	 V 	 ,' (I/DR) to invite applicationsin 

I 	

I 	
the prescribed enclosed pr3forni8 

from th €i  Telecom Technical 

•k 	 Assistants under  his control and 
• 	

•, 	 'arrange Ito send them after due 

V 	 , scrutiny and recommended on or 
• 	

' before 6.1.1995. That letter is 

at Annexure-'2 bearing No.RCTT-3/ 

3594/16 dated 23.12,1994. In that 
V 	 •V 	

, letter it was clearly mentioned- 

V  that all TTAs are now alitowad to 
V 	 , 	

' appear at the said test which is 
V 	 : described as Departmental Qualifying 

V 

#\\ 	 Screening test of RSA/PT/UO etc to 	
V 

the cadre of JTU.Vto  be held on 
•VVVV 	

V 	

V 

290.95. Accordingly applications 
V 	

V 	
V V 	

V 

were inijtBd and the present 

applicants a4 giith -eoriE ctbEr& 	V 

V 	 $ orri14r1. ThRir nnplications were 	V 

scrutinised and they were recommend e d, V 

V 	
V 	

V 	 It is stated that each of the 
V 	

, 	applicant was thereafter issued the 

V 	 V 	 V 	
• : Hall , Permit for appearing at the 

V 	 examination to be held on Sunday, 	
V 

V 	' 	 ' the 29.1.1995 between 10 am and 
¶ 	

I 	
V 

• 	 • • 	 12.30 pm at S,B. Daorah Coflaçe, 

Ulubari, Guwahati, The hell permit 	V 

V 	
V 	 of applicant No.1 is produced for 

the perusal or the court. 	
V 

The ap.plicants who are working. 
V 	 V 	

at different stations in the StBte 

of Assam and other stations in the 
V 	

V 	

V 	
North Eastern Region.Vseeme to have 

j. V 	

• arrived at Guwahati in preparation 	
V 

A tes. 	 to appear at the said axminatibfl 



Atte 

to be held on naxt Sunday. It Is stad 

that they have also been released by theiD 

• keads of Depa rtnent from duty to enable 

them to appear at the examinationo n this 

background it is averred in pars 4.9 of tte 

application that the applicants have come 

aCross the comunication, Anexure-4 and 

apprehend that i n view of the sama they 

may not perhaps be allowed to sit at the 

ensuingéxaminationon Sunday q . i.e. 29.1095 

It is stated that the applicants goi the 

knowledge. of A6nexure-.4 in the evening 

of 25.109950 It is contended by the 

applicants that if they are not so allowed 

they will surfer gross inju3t ice and 

hardship and they cannot be 'denied the 

benefit of their demand,.that 	been 

accepted by the Government of India, 

arbitrarily. 

Annexure4 is a Fax message froml the 

Director (D&VP)in the office ofthe 

Djractorate of Telecom, Departmental Exam. 

Section, Govgrnrnent of India, New àelhi,. 

addressed to All Chief General Managers, 

lelecom Circles, bearing No.12.1/94-DE 

dated 250 .1 995., It reads as follows; 
d1  m directed ,,...,... to say 
that the matter has been 
reconsidered and it heseen 
dedided that the TTi& will not 
be allowed to appear in the 
ensuijg qualifying Screening 
Teàtto be conducted on 
29.1.1995. They will be al]owod 
to appear from the next 9ali, 
tying examination oflly. 

It is requested that the 
abovO contents may b btought 
to the notice of 11  conberne,d 
for further necessary action 
immediately." 
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27.1 .95 
The 'subject mentioned in the latter 

I 	is5:caening test in ieplacementof 
' 	Departmental qualifyng 8xamination 

I 	for pxomotion 	of Pi/AEA/WO/TA 
• 	 to the cadre of Junion Tej3com 

Officers to 	be held, on 25.1 .1 	95. 

Obviously the reference is tOtthe 

same examination which is schadulGd 

to be held on 29.1.95. 

Since the application we-é LA 

.ioved ax parts and as I 	em inclined 

to grant ad interim order the facts 
1 	 have been noted in some detail 

• 
: 	

above. The questions relating to 

nerjts will be dealt with at the 

S 
hearing of the application, but 

for the purpose of granting ad 
interim order a prima facie case is 

•. 	" a4ao required to, be ceRse-re-.-- 
CJI 	 .;':; 

- X, Jar' •. C 	• 

• 	 Both these tests are satiSfied by. 

the applicants. 
t 

0  

It admits of no ambiguity 

that the demand of the applicants 

' 	for opening them thela avenuaof 
• 

I 	 promotion 	JTDS was accepted by 

S 

i 	 : 	the Governmsnt of India as can 'be 
• 

' 	
seen from:Annaxura-1 	dated 

13.12,1994. Accordingly 'applications 

uere invited 	from the TTAs whiclh 

appear from Annexure-2 dted 

i 	23.12.1994. It 	is also 	sean from 

Annaxure-3 dated 19.10995 th 

some condition of eligibility us 
• 

amended as regards nee. 	tc ansier 
• certain questions and there is a 

• t 1 	1 	 reference in that context to TT'". 

also * 	Meanwhile hail permits were 

Atte.d 
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27.195. 	 Lk) 
• also issued and as can be seen af hal 1\ 

	

- 	permit of applicant No.1 it was i&sud 

• 	on 13.1.1995. The respondents: theragf 

had substantially acted in pursuanCe of 

the.daciei.on of the Telecom Commission 

• 	to permit the TTAs to appear for the  

	

• 	examination and the applicants had 

• acted on the basi8 of representations 

made to them by the respondents in tune 

	

• 	with the decision of the Telecom 

• 4' Commission1  by inviting ap'plications and 

the applicantsthava acted in pursuance 

of those representations and have 

0 	 • 	arrived at the venue of the axmintion 

for which purpose if they were also 

relieved from their respecti$ ° t. 
Prima fade therfora it appears that 

	

/l7•. . 	
the Directorate of Departmental Exárnina- 

I , P1 7  
tion S•ction in having acted contrary 

to thedecision of the T-e.lecoeCommission 

and having disregarded the rep resenta 

	

• 	tion 1 thapplicants on the a8is of 

which they had acted had arbitrarily 

directed that the TTAs like the 

applicant will not be permitted to 

	

• 	appear at: the ensuing examinationL At 

this stage it is not possible to know, 

from Annexure-4 as to khm which 

	

• : 	
authority had reconsidered the eariiexH 

decision and fox what reason the 

	

; 	benefit of. allowing to appear at the 

examination was postponed to the next 

qualifying examination in regard to the 

• 	hAs. Such abrupt change of poliy and 

decision.doas ot appear to be 	st and 

fair which is likely to cause gxat 

hardship to the applicants and depriv4 

L 	
them of certain advantage as they may 

	

e 	. hK gain by appearing at the examina4oQ 

// 
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/ 

27 	95 

/ 
slt 	

pandiflQ admis$°. 

ad 	jntetit1 	ordet is 

_'fol10t9 pa $6 d 
directed to 

1) The 	respOdt5 are 
to uhOrn hall.  

1ou the appifl 

permita may have been js&ued to 

sit at the 	qualIY'9 
5eafliflg 

test Scheduled to be held an 

S Sunday, 	the 29.10995 be.tueen 

10 Am and 12-30 P1 	
at S.B. Daorah 

Coll$98, Ulubati, GuwahBti 

• 	2)' 	The 3boVB 
dirOctions shall be 

prejudice to the rights and 
withOUt 

contentions of 	.ha rs5p° 	
and 

to SUCh, 
further interim or 

subject 

final ordBT 	
may be passed in the 

by 	this T 1ibuflal. 
S 	 appliC2' 

3) 	The a pplicants are diT6Ct6d 
tO 

((i... 
copy o 	

this order togethUD 

serve a 
of the jth the copy 

tlY 	5fld' 

8vnt düriflQ the cqtSP 	
the 

HAI-- any 

• 	
. 

day- 
No. 	a 	uell as 

- 	4) 	The; r spondent% 
are giVfl liberty 

0thar t8S20 

for variation of the afOt8 
to move • 

desiIaafllY ti
me  

68jd order if SO i 
jth thai ordOt 

8fter they sre 	
served 

jntimati0fl j 	jvfl 
ptovid prior 

th, 
to th 	learned 	jQ9te of 

• 	
aPPliGBfltS 	, 	

1r B.K. Shatma, 

at his 0ffice or his residences  

5) 	LibertY to woiIe pt 	reji.d0fl 

/ 	
of thO vice_ChaT 	

tou9hU0 

D8pU4Y 	
egistrat(C 

P 	G. 	5'8 	Addi. 

Lea seeks to appear on behalf  
0f the 

•, 	'/ 

• 

-'"5. 
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27.1.95 
in pursuance of decision taken by 	N 

';theppropriate authoritis aCCe 

their demand for tat 
,1 am therefore satisfied that 

,appljCant8 shoUld, bi allowed. 

,appear at the test without ;  prejudiCe 

to tt rights and contentions of 

the respondents, and subject to the 

dacision on the application on merits 

'while leaving it open also the 
I 	 p4k' 
,question vf whether, they ought to 

'be considered for promotiofl5.OflthO 

strength of having qualified at this 

a 	 I  examination if.they or any one of 
be 'them does or whatharthOy should 

,put on waiting list or uouid not be 

'considered eligible for promotion 

until further ordars No prejudice 
\\ 21\ 'would be caused to th,e respoqØ.flt 8..:,, 

f or  ski  allowing the applicants to 

1 app6ar €t ttC cx iratjofl as- it 

appears that all arrangmeflt5 'tot 	
--'i 

KirRaidy holding the exern1natiofl 

'where the applicants were expected 

to appear have already been made. 

it is subrnittedby 

Sharma that apart fiLom tna applicants 

other similarly jtuatd càndidatoe 

may t placed in the same prdica-

meat S that of 4 tha 8ppl-i:Crt-a?td. 

they may also be 

opinion having regard totha order 

as passed below in respect of thai 

epØlicants the re8pondflt$ 

ordinarily are 'expected to addpt 

th Same coursu in r5p$Ct f 

othr simIlarly situated candidates 

who have been' issued the hlI 

I 	permit.8, 

£tt 	 . 	 / 

gcat 
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OFFICE NOTE CJLT 	flDES 
I I 

I 	 . 

I I  

27.1.95 H 

respondents. However, he will ndt ,i, 

be in 2..position to assi8t the 

court for want of instructions, 

Since he has chosen to appear he 

shall obtain necessary 	iflstDuCtiä -fl8 

from the 	respondents and 	shall :thake 	L 
himself available to the respondents 

• 
if they desire to 	move for 

variation of the order passed 

abovu.Mr G. Sarma will file hi. 

appearance in the matter 

S 	 j 	
I 

I 	 Ic bc 	pc: 	:fcL: 	tL 

0iVi5iofl Bench 	for admission 	nd• 
.1: 

I 	further orderS on 30,1 .1995. 

Cop.y ofthe order be ièsued. 

immediately. 
S . 

€ertified to be true Copy • 

• 	 Sd/.. VICE CHAHIN 
On7J; 

91 	(?1t)j I  

rN-8! S 

Tr 	
'I 

I 

i11')-5 	 I 	 • 
C 

- 

Ii - 	 • 	 • 

I 
1IS 

' 	 -• I 
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Tridi 	 ( 
ol Tel ecommuii i.ct ions ' 

Oejmrtmcn L 1. i:xmination Section 

/ 	 N:w D1h 1 1. 0 001 
S 	 ' 	MOF;P _ rr1DT71n 

N. 121I91.1-DE 	 Dated 27th January199 

To 

All Chief Cenoral Managers Telecom. Circles. 
ThAl W 	TiE.s:i<, 	Cic,ut,Mdr. 
The 	C.C.M.j1t, ,NTR, 	New Delhi. 
'the C.G.M. 	MTNL,  

1J3 SCT; 	SCNEEING 	TS'1' 	I n 	r:epi ;ceinon L 	of 	Dep 	rtiont 	I 
oVi.fvjnq 	Pmnit:c;1) 	icn 	')rO:TS?t:i.rin 	of 
P1; AiAS WO 	J T/\ 	to 	the 	cadre 	of 	JUNTOR 	TELECOM 
OFFICERS to be held on 2th JANUARY,1995. 

At 

li 	uP 	3 iot? 	Nis 	,offfi.ce 	letter 	of 	even 	no. 
ditd 	2. . 	Jnury, l95 	J.tL 	ha 	now 	been 	c3rc.jded 	in 	view 	of 

jl)eiit'flt 	of 	thu 	c;AJ' 	:na1:u,:m 	Branch 	23rd 	January, I9J5 
Dirctiny 	thL 

	
the 	oxo!:Lnt:joc 	be 	hold 	as 	popoed, 	th:: 

onld 	br 	1 i;oU 	to 	r 	t 	the 	Screen ny 	Test 	to 
be 	uowucteci 	di 	21th 	Januar', , 15 	5 	who 	have 	a I reedy 	ber 
isi;ued kali 	pormits 	for 	:.he 	same. 	i 	copy 	of 	thu 	qu ,-rstion 
U' 	Z 47 -' 	 3- l- 	-- 	 - - 	- 	,. ----------------- 

'uic1t 	nuoc 	tf 	 !IU 	BC 	by 	ti-te 	co- ord1nal:o 
of 	the 	inI n 	t Ion 	of 	the 	I ci rd ec 	undcr 	h1 S 	?t.ric 

'n 	M. 	: 	Cd 

I 	sh 	ie 	uva 	 b1. 	on 	the 
to!z'phone 	no. 	3715907 	& 	3I13204 	to 	attend 	to 	.iny 

f:o:c 	h:; 	i::Tj,jc,fl 	Ce,rr 	':e 	29t; 
January,19.5 between 	 p.m 

ti 	 I 

Yours faithfully 

( q NIJ T , 	) 
Diroc€or (DE&Vi')! 

	

T1.no.37i5907 	, 
- 	 3032664. 

.pteeds 

h 	 4 	'• 	S 	U 	:1 	M'I Sb 



CENTRAL AOMINISTRMTIVE TRIBUNAL g  GUWAHATI BENCH : GUWAHATI 
op  ORIGINAL APPLICATiON N0.1i or is 

	

Rupak (lodhi & irs. 	.... Appl1cnt 

UrLsr of India & irs 	.... Re.psndehts 

• 	-PRESENT- 	 : 

THE HON' BLE 3tTI CE SHRI LG. (1OUOHARI, lI CE :CHAIR1AN 
THE HON'BLE SHRI G.L.SkNGLYINE,MEMBER (A1-) 

	

For the applicant z 	Shri B.K.,Sarma Advec*te 

	

For the Respdts. $ 	Shri G.Sarrna, AcLLC.G.S.C. 

DATE 	 ORDER 

30.1.95 	Ir S.Sarma holding for Mr B.K. 

Sharma for the applicant. 

1 	 Mr C.Sarma, Addi.C.6.S.0 for 

the respondents. 
Mr G.Sarma, the learned Addi. 

C.G.S.0 states on jnstructjonof,  

	

Shri N.K.Rabha,ASSiStant Director, 	1 

HR TeieCommUicatb0P),hati who 

• 	is present in the Court that the 

applicants and other simir tandi-  

• 	1 datEs have been allowed to appea 	L 

H at the screeniflQ test held on 

2.1.95. In view of the same the 

application does not survive. It 
- 	 kf 	 adinterim 	I:!- 

I 	 is maae 	'uI 	 ,..- 	 - 	 iU 

'---/ 	 I 

( 	 - 	

contd... 

Attested. 
• 	

• 

• 	 • 

- 	

- 



I 
otd 	datCO 	

onlY 

haPp18fltS to 

at thB 
test 2nd does 

ot 
dEal Lth the 

of their so hEy IflQ aF 

regulated by thCSPPtO 
whiCh may be  

• 	 --pti8 

rules. In other uords the 

permi55° granted undr:t 	
1ntCr1 

order h511 ot be 
	

cloth 

the i1th an futth6t rightS 

on the 
5 gth of the order. Uithis 

this clarification the appl ion 

osed of as it is rendBt 
	nftU 

dtsp  

tV 	
tuouso 

plic8tl0fl 
stand5 diSP05 

The ap  

of 

• 	 -A 

vic CF,jrt 

	

Sd/ WR'B 	(ADW) 

Lertified to be true Copy 

fff 
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oJ Indla  
Mini5tryoI Comrnunlcation& 

Liepatni'rit of ]lqccmuni.C8tiOfls 
2 O—A& )kt fJ (S , Sa nc ha' Bhav a n IF  ND 

) 

1 0 

•rte Chic I (,ene a 1 Mr)lQrJ 
Kiala 1q,ic-cotn C.xcl 

V 	TI I" 

ub:11q1S.iity fo TT.A' 	to apnear fox the 
departiient.1 (ompvtltive examination 0  fo: 
cur (ot 101) to JI 0 c.t'ru - 15% quota - 
ci a. l . 1 	ca lion il  Q11 (Jifl 

hovc and to.,, .: y that ifter merger of ASTT'r cadrt' 
with that ot JIOs tl': cdrt who were eJiç)ibi to 
p' it i ci pate in th () dep3 rtnierit a 1 e X3T11 3 fl a U ün f ci I\TT 
cdr 	were \4dl:' cii gibi e to partici pat 	1r1 the 

to iTO cadre vide notifi cation  
dated 12,1.95, 

Since ITAs have been allowed to art1cipate In 
the qtThlfyng creen:irig test against 35% queta of 
vancic and they have also appeared in the last 
examination 	ld on 29.1 .95,hence they cannot be 
allowoed to pirtic1patc u(ainst 15% quota of 
zacancjes. 

1 	 - 

D.11 . S It I VM TA VA) • I 
Astt. Director Gen.(ST—k) 

Ph3 0324 63 

Cop) ,  to 
1.1]. Heads oi (1 1'C. 	/TPecc)m T)istt 

a 	01 h.t' I)dIU 1 oh t; (1 - 05.j VC Off i c  ec • 

.. ...... 

Attestd 

0 	
0 	 0 

Uvocate. 

0 	 1 



Ole  

;kAllvt. 	(::);f*' 	.1 ricJ :1 

:cr" ;tnci'b of relecom mun icati ori  
of the (:1ici Gpnpral 	cjs:'r 	 I c•'.I.c?c::LJfli 	Circle  

LJlLt:r i. ;' 	(:I..(VJ 	I1kt i"/L3 1( 1 <:)? 

iES''1 ,5/F"-i.i 	 .trci at Guwahati,the i+ .09.95 

Si"ui I F 	Ii"ri 	( ( lye: ::atr? ) 
k''t ipt.n' q (::ivaliit 3.'i. 1. 

'ub 1 ict ion of the °"e:;i.t1. t Of Khe TTAs who appeared at 
the Ec' - E'rr'iruj I 'l: I'tIc1 on A9..01.95 'ic:r :ic.nc:i; c.:)Ii to 
the cadre of I'lL). 	 . 

it;l,ri - 

Sin 

t,.Ji With 	reference 	'1:1) 	\'c'lt,(r aboyp quoted 	].FI; t;r 	an 	the 
• 	e.ti::: .c:c: 1; me r'itioned abi:ve 1. t is i. ni: imete:i tht .......e (riser Books 	of 

the 	f(; who have aj.:peai- cc1 i. 'i the E::r'e?c"1i.r'c:J '1'e::.;'; l"lE'ld on29,01.95 -  
'f'r3r 	3:r'omr':)t 100 to the c":ire of i' 1(1 have been kept 	seI:J;vately 	in 	' ... 1' 

;:r') 	 a 	per' di rec t; i n; r'c:'re i veci 'from Hc'nb 1 e C1T 	Fri nc i - 
i 	Bench,Nmw Delhi. in II .l'I ;iO';'/93 & MA P35/95 dated 2701..95 / 

çjIi 	'I fl:.;. 	 f'tL!. 	• 

!he 	.j 3;• (' 	; r'eun'c:l :1 nq these Answer 	bc:)oke; 	will 	be 
m:.i.ntairec1 t i....'1 'Vi,,trthi.r" cii. 1'r'.'r::t; ic:n'r; are i'"ec::eveci fr'c:lln Hnnb 	le 	f2T 
Princ ipal 	IT.('r'tc:'L1 	l\lp' 	I)c .....ii 

YOLII"S 	.f.:l.l.;h.t:•LIj l. 	
V. 

:.;jj; 	Dir"r.:t;oi'- 	1'elecciin. (HRt)) 
'f'c:,r 	)',;I"l I r'f' 	(rr'1Pr -  .1. 	P1aii.ag,- 
( 	'sam 	I 	I '- 	( )( T 	I ] 	L 1. F 	CL(l,Jc'u 	1 

Atested. 	.•; 	. 

H 
• 	 ' 
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Con td . .P/2. r 	r,c 

- 

By 	d. Post witil &/A). 4'vrv. 	ii 
3vMe4da, C/Ohri BK. 	 Us 

	

Advocate 	664,ntipur, MAJ.n Brneh kO4-d - 	 (Neat Kamakbya Gate)\ 
Guwahati High Court 	Uuiti - 	 t,; 	"\ 	 Narnarayan Path 

	

And 	
P. 0. Bharalumukb Centra) Adnilniitrative Tribunel 	 V 

	

/ 	 Guwat1at-7JtJj9 GwwnatI. 	-' 

Re/No&.. . .... 	 Qa20tiJpb. '96 

The Chief General Manager, 
Assam Telecom Ci rd. e, 

TJlubari, Qawahatj...781009 

Sub : Publication of the result of the 2'TA 
who appeared at the screening test held 
On 29401.95 for promotion to the cadre of JLO•  

Ref : Your letter No. STES..21/26/pII/95 

	

dated 14.09.95. 	 - 

Si )  

Under instructions and on behalf of my clients, 
the Telecom. TecIjiicaj Acgjstanta, who were allowed and/or appeared 

at the Screening Test held on 29.01.95 for the promotion' to te 
cadre of Junior Telecom Officer (J1O), I give you this notice' 
as undet $ 

1 0 	 That my clients aforesaid made representation 
praying for declaration of the result of the said Screening Test 
fQ1lOwd by a notice dated 04.09.95 from this end recuiring you 
to publish the result offorsajd test td which it ws intimated 
vide your letter dated 14.09.95 as cTuoted above that the answer 
scripts of the TtA8 for the said test have been kept separately 
in sealed cover as per direction from the Hon 'ble Central 

• 

	

	
ACninistrative Tribunal, Principal Bench, New Delhi in O.A. No. 
207/95 and M.A. 235/95 dated 27.%oJ.95. In this connection, I 
uld like to mention here that the said O.A. No 207/95 of the 

Principal Bench was disposrd of on 19.07.95 i.e. prior to issue of 
your letter quoted above as such, the question of keeping the 
en -wet scripts in sealed cover thereafter, does not arise at all at 
this belated date. 

GUHiu GF.Q 45' 
REP.PDA48i 
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That my clients were so long eect1ng that they 
would get an OP,)Ortunity to  
Test for their 	 take part in the Screening 

future Prospect in  that idea in m 	 Career and with 
test but With 

	

	ew acal1y participated in the said 

holding the result for such a long time with_ out any COgefl 
ground even after dispo 	of all the Pending litigj 	is 

not Only arbitrary illegal 
and 

Violative of A
rticle 14 and 16 but also i 

to the incentive 	 detriment al 
for personal development degene rating the 

PrOperly  
efficiency in service an ft]ci]13 the very desire to serve 

. 

In view  of the above, I  Ope 	 wou urge Upon you to 
n the seal Cover, evaluate the ang,er scripts of my 

clients at the earliest convenience and 
despatCh lae S%.lccesfj candid ,ites for traini:.g delays 	

my cli 	 without any .4thet 
ents are always loyal to the admjj.. 

stration in discharging their duties efficiently and are 
at all times maintaiflig absolute 

integrity and devotj0 to duty they have no intention to g1jtjgatjon fot 
each cause of action. 	 o ir:  

I Siflcerely hope with 
hozi83t belief 

that their grievances 
 shall be mitigated with reasonable prorr,tjthde 

and there will be no reason 
to tory,nt you any more. 

With regard3, 

Yours sincerely, 

teSte 	 ( B. Z1eht 

( 	 Advocate 

SV 



UP . CNTRL 	Ii ;N.[SThAtI 	'DUMMA1, 	Ili INC 1IL lU-CI I, 

t4UI {)iLi(l. 

Now Delhi: July /7 	,1995. 

HCN'BLE MR. S.R.ADI(, MEMBfl(A) 

HQ1 1 BLE DR. A,ViDAVALLI, 	iMFR (j) 
k I  

1 	Diplc*iaEnglnoers Nletcn. Association(Indi 
S 	 through 	 ) 	 IS 

its General Secretary Shri P.C.S-rswat, 

New Delhi - 110059. 

2, Vighneshar Pandey, 
Sb 	Sh.Wra Singh Pandey, 
MKr42OI , 	Gall 	10.10, 	Mahipalpur Extensi.,n,. 

NeW Ielhi —37 	 4pplic ants 1  
By Advocate ShriK'.S.Sunder liaO. 

1.. Union of india, 	through 

• 	 Its Secretary 
Department 	of 	To lecninjicat.i'n/Te I?ccm., 	- 

Sanchar. Bhawai, 	Ashoka Road, 

New Delhi.' 

• 	 2. 	Dopartmni; 	of 	releccn., 
Office 	of .  the 	(-eneral Mitiar, 
MTCE'N' 	Region, Kidwal Rhawan, 
Ne;w Delhi, 

3. Chief Gencral Manager, 
M11I1, 	KhursheedlalBha',/ari, 

Jaapa.th 	 . 

Delfj. Nffw 

• 	 . 	
. 	 4. 	DIrector 	(nE & VP), 	 . 

flak Bha'wan, 	Par line cit Str9 	t, 	 •1 . 

Ne.wDethi 	 . 	( 
5. Asociatic.o of Phone 	Inpec tors 

• 	TAS, AEs & /1.)A (APRAi—nrJIA) 
• 	 through Bachhi Singh, S  

c/o VFT, 	Kidwai Bhawan, 	
., 

• 	 New De ihi —j 	 . ... . . .. . no spondnt s. 

ri) 

	

By Mvocato !.hri 	M,M.Sudan by Shri B.K. Puni 	 . 	 v 

• 	 Shri I3ac61 Slngh for R2spdent No.5 	 5 

• 	 S 

1 .Li1Sf,EL) 	 N.L. 
Lg 0LjA) • 	

.-':' 	
., 

I, 	.tu:•I 	 .......... . 	 . S  

z.j.- er 
-XlqcC~. "AISSOcia t ion of India through itsG nil S'r'tary 

• 	 L 

S 	 • 

S 	 . 	 S. 
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in 	ii 	 pr in - 	hs 
made to declare the 	action of the respondents 	"i 
in not allowing 	the 	Ipplicants 	(ifAs) 	to •i' 	ar 	1 
ensuing qualifyjg eXnjnatjon 	for the pos 	of 	JTi 
gainst the 35 	quota to be held on 29,1,95 as 

illegal, 	arbitrary and viol.3tive 	of Artic5 14 
t 

and 16 of the Constjtuon ari 	to issue a 
direction to the respondents to lmplemen 	the 	5ch'me 
of recftent of flDs by potjon in terms 

of letter dated 16,jJ9o. 

29 	 A prayer had been 	fOr 1nterm r1ir 
that pending the disposal of 	he O.A., 	the 	operation 
of letter dated 25.1,95 prohibjj 	the 	applica 

frcn apptaring in the said exatninatlon 	be 	suspended 

and the applicants be permitted to appear at the 

departmental qualifying exaiinat ion forpt.xnotjon 

to JTCs 	cadre to be held on 29.l.95or 
altrfl.3t1Vl 

direct the Postpc*met of the examination scheduid 
to be 	held 	on 29;.j.93, 

3, 	
This O.A. Cane up fbr Pz'liminr y  hearirg 

on 	5,1,95 and 	after h.ar1rig the 
A f 	 appAtcant5 	coUnsol 

notj6es1re dicted to be 	isuedp haanwhile on t 
basis 	of avai.ab1e 	fact4 AWA law, 	an interim dlrction 

• was given to the respondents to permit such of those 

appl4cants who had atreedy been issued admit cards 	qr 

would oherwjse have been issued admit cards but f,r 

Impugned orders dated 2b.,1.95,t0 issue 	adr1t cards 

• to. enable them to partiipate 	in the said exniat ion 

\ , be 	hejd on ?9.'L95, 	Sublect.to their ansvir books 

kpt 	separately in a sea ld cr,' 

The re spidentc have now filed their re ply 

in whch It has been pointed out that CCW 	uent to 

the dctjon of the CA, Ernakulam Bench dated 231,95, 

H 
H 



II 
—3- 

the impugned order dated 25.1,95 debarring the 	 H 
applicants fii appearing in the qualifying xn1nation 

has been suprsded by respondentst letter dated 	'I 

27,1.95 ( Anrexure_R4) and conseuent1y TTAS 

also allori to appear in the qualifyir,g exaiinatjon 

on 2901,'95 and h?nce cause of action no 1on?r 
existed. 	 . 

51 	 Ap1icants ' crunse 1 Shri I
K.P.S. Si 

Rao has now pra:yad that the answer books of the 

applicants. whick "r ordered to be kept In a 	aled 
cover till. furtr orthrs, vide our interim order 

dated 25.1.95!., be evaluated and the successful 

candidates.b9sént for training in accordance with 

rules, While th counsel for the official Respondents 

ShrI Punj states that there should be no objection 

to the Sane, thIs is opposed by Respondent No.5 

(Association Of Phone Inspectors) through their ,  

representative Shrj Bachi Sjngh who has filed reply 

to the O,A. and has also been heard. Shri I3achj 

Singh assorts thet the appUconts are not entitled 

to prnotIon 'quota of 35% of posts as JTO'. m 
connection, he has invited our attention to CAT, 

Calcutta Bec's order dated 27.1,95 in O.A.flo:1250/95, 

rejecting the ;aplicant's prayer for an 'interim ordej 
• 	

• 

 

for allowing theth to appear in the exanination to be 

held on 29.1.95 and hasi also referred to certain 

other judgmnt of d.tffä!'ent benhes of the Triburia1, 

I OP note that the question wbethrbr or not 

k/ [ the appltcats are .entitled to potIon to .35X 
F 	 , 	of JTL-s as claimed by the, is seized of by 

CAT Ernakqlam Bench in O.A.No.37/95 , in which 

TbI 

a 

t 



Ifr 

-- 

ResponJet No5 before us is also oe Of the 
partsl That O . A. hi :;1jlj to be f1j 	?al and dtc 0  of, in wh!c TWSpondent 	

),5 will get iple 
to hake S L I bm'.5 sions. tp would not like to prejud ge1 1  the mttr by making any ObSe3tjons O ttsc at this Staje s Part1culrly when the  
Bena 	 CAT Ern.ku1 

ordtr dated 23.1. , 95 states that tee ae matters whjc;1 will be C)sjdered at the 	of. fThaj heari 	
after the full f  ac ts are bec.re 

7/0, 	 The imm  fate 	is the 
Of the ansr books of th applica' 

to be kept in a sealed c,er and despatho th 

Successful Cdjdatps for trajji As thc- officjaj 
respondnts tinse1ves have supersaded 

their letter 
dated 25.j,'95 debarring the 

applicants fr 
appearing in the 29,11.95 examination by their 

dated 27.l. ~5- an*d the a lPlicjnt.s 
accordJ1 did apar in th Said exiflatieh k//i 	, 	

6 %.  293 	 flfrther ictj 	re'g rding ('Va1ut of the 
an wr books of the aplicts and the 

despatchfor traiing of the SUCcQSsfut 
- 	 s tric t l.y in 	ord arice with I , 

extant rle's and ins tructj5 as well asjud1e7 
pronouncemen 	

on the Subject mxie fr cm time to 
t1me, 

TT 	 This O.A. Stands dlnosed of accordingjy 
osts 

K 	 -  

C I '... 	

. 7ijj 	(j) 



To 

(J 

.1 

, 
( c.s. VEItMA 
zurccri (TEl 

Tho Chiuf enora'L MQnaçer,, Yozala. TeJecoun Circle, 
Trivandrum for i,iformation with J copies of the above 

.,L 	order. A copyLth.e order may be served to ShriK.A.  
14euthJan 	 the representee. 

. 	• 

KLC1Q 	HOI1 	iu 	 i. 	• 196 	II32 

tee'. 

k 	- 

ubjcct: 	preent.tion dated:2,8.95 5Ubatitted by 5hri K... 
eethi.n Plll'ai in teriuc of tho 1ud,nen1 .'J.jtd 5,7.95 

of CI41 ( 	flbku.LuiJi.ch  ) inO1s.Wc. 17;9i. 

The Non blo cr (Li:n&ikuiaiii unt); vide tn ir judgeuiunt 

cia td 5.'7,9b in Ok No .37/9 	hd dir cc t 	the t1:p;ir t:neiit 	thit 
thu ru;rnGen tatlonu received from th 	ipnl Ic ants . reqardin 
t he t r 'jri uv u nc W. I r 	. I oh ul I be e.culu L Cl t4 t ed ty t lu' 'Thu I rinan 
Telecom. Couuiiii.6ion whoiwag the 2nd çesp0nont In Llt 3oid 0.1. 

on pproprioto order. 	1 

2. 	In pursuaifoa of the c3id )udjeruin': 	lu. K.A. t''u thiaui 
I' i I I. 	i 	Ii 	W I I UI 	Au n I 	t. 	i 1 	j 	, 	n 	, 	I 	.. 'itii 	I i r JImn 

1u1suuuI Lt.u1 ,a LupcwIVlltu1LCJuI 	ijt.i.uj 2,.95 tu 	the  
t.UluJIflLbj&)ll, 

* J. 	The rcprontee h;i9 t.Laiuuwd that the 	Dei3rtmwnta1 
quut 	f vacanclo for ReruultincnL to the c.'Jr 	OX J.T.O .lioti1d 
be xciuiviy roserved fux thu cudree of .Pls./T.\/iAS/a0S. 

4. 	The rup!Q$efltatlOfl has bofln carefully con,iderd by thu 
Choi:man, Tulecorn. CommLsion. The ciiJi 	of TTk ,  hau conucu 3boiit 

as a result of the chernQ of ;.drc restrt.ictUrii ? . Th hAs 
at par wir the Plb/TM, etc., in the ,natr 	sca1 and 
urn 	1.ceJiu,uu,0u1 	ily hi'Iu.iw thu 	r' iI JfQE 	In (.'r r. tht: Plc, 
uti , u, tç . • 113v0 bnfl fjlViifl 'thu option Lu 3Y.L U;ii ovur Lu hit. C .Ii c 
uI ilk; if tl';çy o ds ited. It wi only 	f 1ut nVI J uaLliuj 
dev':Jnmcnt •proporly thL t'.hc department touflC it prudi.mt' tn 

permit the TIM to appar in the qualif.inj S.re(flilu9 tCU t 
uiunwi Ui 'the Pla/TM, e, , acjuln t tiuc unfilled quota of 3 
vilcsinciuG, 	 . 

6. 

H: 

(I 

( 	--' 

7 

, 

4009  OY  
OVAE #)Or 	 -13 Go v ninej&L..4ia 

Ml nl try,dt :L(kiU(&Ci 
Df,oitInwV(4l Tt I u cuiiIhi(Sf4'\tl on. 
Sanc har 11Jv uI 	L)eihl-1 . 

* 	5 JAN 1996 

No. 22-22/95—TE-1I 	 CE!LL 	 5-1-1996. 

I 	OR 

'I 

.,'.-...  ... ' 
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_v1 ' p 	 . 	CENTRIiL 	i r i'1t1STRTItj[ 	IRIBUNRL 	 I L 	; "-• 	I : 	

' 	 •. 	 ERtJf<IiLf1 	BENCH / 	
i• 	!'' 	'''.. 

37 of 1995.   

day th'th5 th day of July, 19950 
L 	 'S 

CDRAt4 ' 

'I91148LE 	PSI ULNKATXRISHNIAN, ADMINISTRATIVE MEMBER 
HONOL. IR. P. URYAPRAKASAM', 	UDICIAL MEMBER 

K.A,Meethjan Pillel, S/o.Haasan Kunju, Aged 50 years, 
.Traramjssj.'Asjstt Te1eh9neE*cha'ge, 

• •. 	1 lari4atta :.xnnwiku1athu'House, tJliyahnur.P.o,, - 
Alwaye.6$3108.  

..P.., John, S/o.IC.M.Pathrose, Aged 40 years,, 
'hor.e Xnspect,or, 'Telephone Exchange, A1UVa, 
e rsiding at ivricana1j1, Valapür, Pattjmattcm.p.o, 

L..) 	 3. 	Mery Thcr.as, ,o.X.M.Abraham, Aged 50 years, 
E')cre Xnspectc. 	Office of the Assistant Engineer, 
bterna1 j. ,  Pajvattom, residing at 219 Mavelipuram 
HQusing Colony, Kakkanadu. 

	

40 	R Rajamani, S 1ó.S.Ra'ITaswamy Nader, Aged 38 years, 
?hcrie Irpe, Office of the Sub Divisional Engineer(o), 

• 	•. 	Cab.e Hiinteg ice, Eut.II, Trivandrum, residing at 
Iu.çasadan, r.C.15/303, Trjndrugn.10. 

5. K.S0 Udaya Kum:ir, S/o.P.$jvaankaran Najr, Aged 30 years, • 	 •..Phoiè Inspector, Office of tt'Aajjj'tánt Ceni'lMánaer 
(Cable'3anjng), Nancavanam, Thiriivananthap.jram.33, 
rsdin'g 'at Syamal4ayam, Munchire, Puthukkada.p.O, 

	

60 	Hirdaa.K., S/O.P.S.Kuttapan, Aged 40 years,.Transmjssjon 
Assstant, Ofiie of the Sub Divisional Engineer(sp), 
N.ndavanam, ' i'andrun.33, residing at Thakadivjla House1 

• 	•. 	Ndidan,. Varkaja,p.o. 

• 	7. KMVenugopala., S/o,K.pladhavan, Aged 39 years, 
PIone InspecS:or, Office of the Sub DiviSional Officer 1 ', 
Phcnes( EII ), ThiruvananthaPuram * 1 residing at 
Pt'enveedu, i.sthavattom,p .0., Pérunguzhj(Vja). 

4 !  

	

• 8. 	n VijayalakM-j.j Amma, D/o.S.g.. Neelakantan Wait, 
• 	 Aged 44 year, Transmission Assistant, office 	the 

Gena3. Manaer TelecaTununicatjon Bharathj Mansion, 
• 	 Pal&moou, TFi'andrum.4, residing at Sithara, 

Malayinkil. ' 

-' 	 - 	c9, 	IMorfnudp mK  lop w 

Phone Inspecor, Telephone Exchange, Kaniyapuam, 
• 	Thiruvananthapuram, residing at Harieree, Thittamangals, • 

	

	 • Kod:Jnganoor•f•<) • , Vattiyoorkavu, Trivandrum,13. 

..-• -----..1P.evakurar.R.,, S/o.X.Rajasekharan Nair, Aged 38 years, 
'. phone Int,Cash Section, Office of the Genal 

1Mnager Telerrtmunjcatjon Department, Trivandrum.23, 
/ 	 eciding at buarter No.Cl/7, RTTC. Colony, Kaimanan.P.O., 

ti 
, 	! 	S rrivandrum.404 

W. 
)•• 	• 

G. Ramachandra -  Unnithan, S/o.P. GoVinda Pillel, 
ikvewd 40 year, Phone Inspector, Telephone Exchange, 
Kadakkal, •XoU-m, residing at velantavila Veedu, • 	

t,;' 	11avoor 4, PaJckal.P.O., Trivandrum District. 

• 	
, - 	 • 	 '- 	.•. 	 - 	 ' 



12. v. 
Nirmala D/o.v.v Govinda 

iiij Aged 43 Phog 'nspector, West...1 Sub 
DiV1sj0. Te1ephcn 

,X 	
Ecthange Thiruvaflantha 	

resjdj.t 1 
48/808/1 

Tharang, Pasha 	
1'ernPle Road, TrjVandr District 

13. R.
RamakrishaaDhaa, S/O,A,M Ràmarjs 

	Pilla.t, 
Aged 48. years, 

Phone Iflpec 	
Cjcie 

?oj 	
Cent,, 'Yanum.69509 resjj 

Trjva 	 .,, at T9Q.39/702 Cha] j,Panduenga 
Star. L4tne, 

-695036  

X. 01bt, 	 J(ama1dhaE Aged 
Phone 1fl$pector Telephone Excha,e Nedumaad residing
Pach i

at Zion 
Bhava, Anakkuzh Meentuttj,p0 a(Via), Trjar District  

M. Reghunatha PaQicker, S/o.Madhavan Aged 52 years, Higheti Grade Transmission 
Frequency Transrnis5j 	Statton, 	 -hone Trjvandr 

4(rishnan Nair,. S/o.M.pararnsw 	 , 
Aged 54 Trivandrum resjdj 

years, Phone 	 P11 8  Inpt0 
West 11/2, 

'e1epho Exchange, aTC 
36/136, Deep, VaU.aJadavup0 

s. 
Rengan S/o.V, Subhayyen, ged*6es, 	---- Transmjssj0 Assistant Air ncuti0 

	Ilaihtenance Centre, Thiruvaflantha 	residing 	28/2109, For,Trjva m 2 3 	 ., 

R. Vasantha, D/oA. Rasna Xyyer, Agedso 'ears, 
Trarmjasj0 Assistant Ca.xj a $tatjoi, 

jA1Uva, 

	

10. residing at Elenjickal Cheriyá1ay 	High Road, Aluva. Go 	 . M.N, 	pinathan Naj- 	 araya 	
Nair, Aged 49 years, Zransmission Assjsta,. Carjjer. S 

residing at Madas.sery H 	 tj0 i1uva, 0u85, ICunnukaral)C Aluva, 
20. Lissy Thcas, D/Q.N.T Thom 	Aged 35 years, Phone 1

n Spector, Cables, Tel eph cxe . cchge, 
Palarjvat.t 

resjdj9 at Tholath 	se,. . lakrjshr 	Road, 
Edappal.ly,p0 	

CÔChIfl.24 , 	
- - 

	

Math 	Age49yez.g

an  
code- 	

t'eanc€... Telephone Excharge Palaj 	
4t) 

Pallippattu Houèee 	
Th

Near S.. CO1le •Mtt, 
Advoe*te 5hr ., APplicants 

Cey; 	
'S 

. 	 , 	 . • 	

Union of Ifldj, reresentad by, 
 \5ecretary to Government, 	

. 
;. 	1 flistry to Comunjcatjon 

	

';JSecretarjat, 	0 Qlhj 	. 	• 	
- 

• • e 

5 - -  ........ 	 .. 

U 

I 

AM 	 S 

	 I ,  



H 
H 	 . 

The Chai:rmán  
Telecom. Commission, 	

0 ' 

Now Delhi.  

The Chief CeneralManager, 
TelecOm, K:er  ala. Clrcl,  
Tz'ivandrum. .. 	 . 	

. 

40 	'Babu U., 	.. 	. 	, 
Telecom Technical Ass'stant, 
D/n_the :5u'bOiyisjpnál Engineer1 

Kollam. 

T.P. Ayyapakurup, 	: 	1 
Telecom Technical Assistbnt, 
E/10/8 Exchange, ChanganR'c,herry. 

5. t1adhusoodnan Pillai, 
Working at Telephone Exchange, 

• 	Vellikavu, Kollam, 	, , 	.. Respondents 

(By Advocate Shri Reju K. Metheus (R.4 to 6) 
(By Advocate Shri PR Ramach4tira f1enon !CGSC(R.1-.3) 

P RD ER 

P.V. VENKATAKRISHNADi1IN•ISTRATIVE ME1BER 

pçafl 	are Phone  Insp'etors or belong to 
/ 	t 

allied catagovis. They contend that a a consequence' of 

the directiono? the Ttibunal in OA-976/90 ard OA_83/192 

they were informed that 35% of the posts oP junior Tl.acm 

Officers - (OTOsi  for short) was reset-yea for being filled up 

from among the members of their category. This benefit 

was extended till the year 2000. Houevèv, applicants I, 

allege that tesporidents have diluted this benefit, by 

allowing other cateoories stjch g  lelecorn Tqchnjcal Assistants 

to coapetp against the 35% quota. 4pplicaat5 pray that 

the earlier asjrance g.Lven to them that a 35% quota is 

- 	reserved for their category $hould be enforced. 

2. 	This esntiay i a matter; f 	res 	to 

consider as part of their policy of handling tha'cat'gory 
0•/ 	 . 	 , 

H / to uhcli the applicants belnng, uhch is tatad to be a 

--I- 



atjng Cad r8. A pplicants are permjtt 	tc brjnt0 the 
notice of 2 d respondent ani grievance9 

they have in this - 

	

award Oy 
mer of a repres tatj 	

uithj oIJnth. 
If 8uch a 	

ion  is ma 	d rRspon(jent ah1l—• 
cjd 	

it ,nd paj 	

wittlin for mon,tho  of the receipt 
of the reprajent a tjon 	' 	 I  

3. 	
Appjcation i8 dl.3oged of 	the aforesaid 

direction 	No Costs. 

W2
dnasday 'this th0 5tr day of u.y, 1995 

P SRAPRAKA 	 '." 
ftrb ?1T 	.. 	 bti'  

- v ""J4LLRL' rJEIIBER 	
ADmINISTRATIVE S1EM8R 

. 	 ' 

	

i 	

• -- 	- 	
CERTIFIED IIUE COpY I 	

fr 	Di 	5i,94 
ry67Jj 	

I 

bepjy ist,v 

it 	Serial nL- mber of :e 

	

isa *rue and 	
b 

	

curt c'rt f the document/ 	' 	 ' 	

aplcatIcrt or COP 	 ?s. cider . 	....-'I 

NLrn 	

' 
andthata; 	 . 	

.Copyn 	r e . 
 therein have 

	
Date of prepar&t 	 y 	4 1' 	 ' 

faithfuljy Copied with n. m.dificat ions 	 ' 

Date of delIvery i trie Cpy to th,, 

7c 
- 
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52- 
c:RL 	dJM IN IS'NAl'IVE .UNA L 	H 	DEIBAD I3ENCII 

'r .:(YDERABAI) 
V 

r ULI1 i1 A 	1 lcdt101'i_No.649/1995 

I)t. of decisionx304499 

Between. I  

• 

	

I. K. 	Sobha 

/ 	
,•V_ 

 P. 	rlohari kao 
2.G, 	Sut.hj 	V  

 
:.. 

'r0veerabhadr 	Rao 
3oMarymadhavilatha 304 .. 

MI. 	Gopala}çrjshna 	Ra•: 	V?.' 

Ch, 	Ushasre 	. 31. A.Venugopale Raju 
B.K.Annapuina 32, S. Kodanda Ram 

V 	 6. 	D. 	Sarada Devi 33. P. 	Srihar }Jabu 
V 	 70 	P. 	OM Kumar 34, K0hariunjayan 

8, X. Adarsh Kimár 350 D.E.Murug 	 V 

9. 	C.V. 	Balararn 360 C.hankar Prasad 
10, 	T. 	Jana}cj 37, M,V, Ramana Babu 
11. 	C. 	Sr.idevi 	V  

38,•G.Subrahniar,,am 
12, 	G. 	Nageswari 	: 39, P.C.ROR3Ina Devi 
13, 	N. 	Srikrjshna. 40, P. 	Nrsinha' Reddy. 
14 	B. 	SanjeevaRao 41, B. 	Màllikar'jun 	. 
15 	G.Varaprasada Rae 42. C. Kri.shna Murthy 

C.N,Rao 43 , S.V. 	Ramanaya 	 V  
D.R.Ratnam 	.   S. Raghunatha Uibu 

18, A-Sitarania 	Rao 	V  M.V. Ram! Reddy 
19 	J. 	Suresh Bábu 46. Cn., 	Sunder Rao 
20 	K. 	Narayana Rao 47. J. Lakshir 	Reddy 

D.J.D.Vara 	Ku:.'..:r 
 

48. V. 	Nagendra Rao 	 . 
B.Lxrwj Prasad 49, V. 	Iadhakjshan 	 . 

23. 	K. 	Slväjj Ro 50. A. 	REInsh 	 . 
24, P. Nageswara Raó 51. M.B. Ualaramulu 
25, V.Seethapathj Rao 52, V. Sobhanachalam 
26 e 	K.hakuntha1a 	.  D.A.DOUV. 
27 	O.Veeranjaneyulu  

. 
D. 	Deve1V . r Rao 

V 	
. V  

Applicants 
AND V 

V 	 L 
1. The Secretary, 	TIecmmunjcatjons 

New Delhi 	- 	11 .o 001 
2, The Chief Gne.r1 Minager 0  

Telecommunjatjons AUPOCIrL 
Hyderabad,  

V, 
V 

V 	 V 	V  H 	...... Respondents. 	. 4 

Counsel for the app1cant 	; Sri 	A 	Christian 

Couns1 for the Resoondents Sri'! 	eshwar Rao 

onb1e Sri 	JS'c 	fl0G Chiurh3rj Vi 	Chjrman 

Hn'bje 	Sri H. 	Rajencira Pr-iac 	 Meul)er 

V 	• .2. 
teSte; . V  

vOCat 
 

V 	V• 

V. 

V t V.  

tEV1.VtVt 
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\ 
''rdr 	•-)r 	lonub.lé..Sr.1...j..:jfldl. 	rai, 	nter\) 

In LhUi OA., 	app1jnts,; 4 ifl1flumb&r Who a 
all Te 	Tc r,Ic-1 As.ist.ant., I clii iii el i1li ii ity fr 
r.rl)t Lfl c iro Cdre on th s tirer1tjh C) the creersj1) 

tes t/qualify.iriation hr lJ on 29__1)95, under S% 

quota rma.df01 certaiu Tchnii and all cadrs 

in the Departnent. 

2, 	The issue conderning the eligiUjlitv of ofljcjal8 

belonyirig to the aPl.icrit taie hd airady Qicjurd 

befort rh Principal Bench in OA to,207/95 and Ernaku1m 

erich i C; 	 In thc I iht of the dirpttjn 
passed in th abode 	s and the 1Jsrvt ions c.'ntjr,ed in 
bti te judge.:.ent, read tooeLher, the point which arises 
now is whether or not the answer-crj)ts of the present 

ap2Iicants, which have been 	In a 	 sealed-IQ 
Cover itOUt 

einc.vu.d houii now be ev-.luaLpd and further 
full o-up zctli On caken on then. 	Considerin

f.j. . -. 1 11 facts, it 
is found nece.;ary to direct tht the nswr_sc ijts of 
the 	:tns in this 'u1d be valued ri, a nd their 

resu1t decldr(j on th 
bs i a C thejc perf )rI:ance in the  

test `let..i on 2)_195. 	Action,' iF -ny, :threaEtr, to 

?ronot t'ern t) the cadre of JTOs (if they are successfjui 	S 

in • he t.'st) in the I ight 01 the lrigth of service require 
(flent 	as apphcdble in their c' t 1 ' ialt 'be determjned in 
accordance with the recruj,tf1nt rules, Which have since 

f rinu11 hthe de rt it ut 	uhséq unt t 	the disposal 
o 	hc 

 

A. be 'o 1."(" 'it by 	JC.Telecom 
F f lcecs Recru Ltrfl ItRu e&;, MY(. ire tatcJ La have been 

3. 	Neces a ry a ct ion ;h 	 n Lh- 	cOffl)leted 

With in 	red or1d))] 	t hue as Uner 

.3 - 

.5 

--S 	

5 . 	 .tl 	1 	 j
- 	 S. 
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In the matter of : 

O.A. No. 107/96 

Sri Rupak Medhi & Ors. 

-versus- 

Union of India & Ors. 

It 

74 

nn 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

V 	 G UWAHAT I 

\ 

-And- 

In the matter of : 

Written Statement submitted by 

the Respondent Nos. 1,2,3,4,5 

and 6. 

WRITTEN_STATEMENT 

The humble respondents submit the written 

statement as follows : 

1 • 	 That with regard to the statements made in 

paragraphs 1,2,3 of the application the respondents have 

no comments. 

That with regard to the statements made in 

paragraphs 4.1, 4.2, 4.3 of the application the respon-

dents have no comments. 

That with regard to the statements made in 

paragraph 4.4. of the application the respondents beg 

Contd ... P/2 



xs to state that the promotion to the cadre of 
JTO from TTA is governed by the DOT letter No. 5-1/96 
NCG dated 8.2.96 (o Recruitment Rules 1996) enclosed as 
Annexure..i. 

That with regard to statement made in paragraph 

4.5 of the application the respondents have no 
comments. 

That with regard to statement made in paraGraph 

4.6 of the application the respondents beg to state that 

the same has been adequately replied against paragraph 

4.4. of the 
application It may be mentioned here that 

in DCT letter No. 27-2/94_TEI1 dated 13.12.94 (Anflexure_lI) 

it has been clearly indicated that the length of service 

in the cadre will be criteria for sendjn TT 	for 
JT_0 training. 

That with regard to statement made in paragraphs 

4.7, 4.8, and 4.9 of the application the respondents have 

no comments being matter of records. 

That with regard to statement made in Paragraph 4.10 

of the application the respono ents beg to state that TTM$ 

were allowed to aP—ear in the test as per DOT letter No. 

12-1/94-DE dated 27.1.95. Hence there is no violation of 
principle of natural justice. 

That with regard to statements made in paragraph 4.11 
of the application the responder1ts beg to state that the 
same is the matter of record in fact the O.A. 13/95 was 

disposed of as TTA were allowed to appear in the screening 

test on 29.1.1995. 

4 
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I, 

That with regard to the statements made in 

paragraph 4.12 of the application the respondents 

have no comments being the same is matter of record. 

That with regard to the statements made in 

pard.raph 4.13 of the application the respondents beg 

to state that the declaration of results of TTA 

examination were withheld as per direction of DOT vide 

his letter No. 12-1/94-DE dated 2.2.95 (Annexure 

Respondent 3 cannot decide unilaterally in this matter. 

A nos. of cases related to the policy of allowing TTAs 

to compete in1 35% quota for promotion to 3r0 was filed 

in various bences of Central Administrative Tribunal. 

As the matter was subjudice and in earlier JTO recruit-

ment rules, status of TTAs were not clearly defined. 

There was no decision on the part of the department in 

the matter. Now after formulation of new 3O recruitment 

rule 96 the status of TTA for promotion to 3T0 is 

Prescribed and will be governed by that rule. 

That with regard to the statement made in paragraph 

4.14 of the application the respondents beg to state 

that the same has been adequately replied against para 

4.11 of the application. 

That with recard to the statel:nents made in 

paragraph 4.15 of the application the respondents beg 

to state that respondent No. 3 has acted as per policy 

decis ion of DOT. 

13 	hat with regard to the statements made in 

paragraph 4.16 of the application the respondents beg 



to state that they have no comments' the same being 

matters of record. 

That with regard to the statements made in 

paragraph 4.17 of the application the respondents beg 

to state that the same has been adea'uately replied 

against para 4.4. of the application. 

That with regard to statements made in paragraph 

4.18 of the application the respondents beg to state 

that the same has been replied against para 4.13 of the 

application. 

That with çegard to the statements made in 

paragraph 4.19 of the application the respondents beg 

to state that they have noi comments as the same being 

matters of record. 

That with regard to statement rna5e in paragraph 

4.20 of the application the respondents beg to state 

that the decision of Principal Bench of the Central 

?dministrative Tribunal in O.A. 207/95 as follows : 

'It will be open to the official respondents to 

take the further action regarding evaluation of 

the answer books of the a:p1icants and the des-

patch for training of successful candidate 

strictly in accordance with law, the extent 

rules and instructions as well as judicial pro- 

nouncements on the subject made from time to time". 

Hence it is felt that there is no violation of 

CAT direction so far." 



That with regard to the statements made in 

paragraph 4.21 of the application the respondents beg 

to state that the same has been adequately replied 

against para 4.20 of the application. 

That with regard to the statemen&made 

paragraph 4.22 of the application the respondents 

beg to state that they have no comments on them. 

That with regard to the statement made in 

paragraph 4.22 of the application the respondents beg 

to state that the same has been adequately replied 

against para 4.4. of the application. 

That with regard to the statement made in 

I
/ paragraph 4.24 of the application the respondents beg 

to state that the respondents is not competent enough 

to decide on the issue. Whatever guidelines will be 

received from DOT in respect of Judgement of Hon'ble 

CAT/Hyderabad will be implemented. 

That with regard to the statements made in 

paragraph 4.25 of the appiicdtion the respondents beg 

to state that the same has already been replied against 

para 4.4. of the application 

That with regard to the grounds column made in 

paragraph 5 of the application the respondents beg to 

state that none of the grounds mentioned in paragraph 

5 of the application is maintiainâble in law as wel as 

in facts as such the same is liable to be dismissed. 
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f 

That with regard to the statement made in 

paragraph 6 of the application the respondents beg to 

state that the. respondents have no comnents. 

That with regard to the statement made in 

paragraph 7 of the application the respondents beg to 

state that they have no comments. 

26 	That with regard to the statements made in para- 

graph 8 of the application regarding relief sought for 

the respondents beg to state that the applicants are 

not entitled to any of the relief sought for as such 

the application is liable to be dismissed. 

27. 	That with regard to the statements made in 
paragraphs 9,10,11, and 12 of the application the 

respondents beg to state that they have no comments. 

28 0 	That the respondents submit that the application 

has got no merits and as such the sane is liable to 

be dismissed. 

1 
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• 	ERLELL 

I , Shri B Dasgupta, working as Assistant Director 

Telecom ( Legal ), office of the Chief General Manager Telecom, 

Assam CircLe, Guwahati781007 as authorised to verify this writ 

ten statement do hereby solemnlY declare that the statements made 

care true to my knowledge belief and informatiofl 
and I sign thisverificationl on this the 2nd day 

of, September, 1996 at Guwahati 

DECLAPENT 

to? freC 

010 te C. Owatiatv1$t007  
Ctc 
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